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Introduction  : 

 Formulating a Digital Radio Broadcast Policy for private 

broadcasters is essential due to evolving market dynamics, technological 

advancements, and changing consumer needs. Here are the key reasons for 

such a policy in the current scenario: 

1. Technological Advancement and Spectrum Efficiency 

• Need: Traditional analogue systems (FM/AM) are limited by spectrum 

scarcity, making it difficult to accommodate more broadcasters. Digital 

radio, using technologies like Digital Radio Mondiale (DRM) or 

DAB+, allows multiple channels to broadcast on a single frequency, 

improving spectrum efficiency. 
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• Impact: This supports the introduction of new players and niche 

content providers while ensuring high-quality transmission 

2. Expanding Consumer Choices and Content Variety 

• Need: Consumers today demand more diverse and personalized 

content. Digital radio can offer additional channels, regional 

content, music stations, podcasts, and value-added services (like 

news feeds or traffic updates). This diversification will ensure better 

consumer satisfaction by catering to different languages and 

regional needs. 

3. Enabling Fair Competition for Private Broadcasters 

• Need: Current policies, such as the FM Phase-III policy, may not 

adequately accommodate the shift to digital broadcasting. Private 

broadcasters need clarity on licensing, revenue models, and 

infrastructure-sharing to compete with government-run digital 

networks and new entrants 

• Impact: A policy framework ensures equal opportunities and fair 

access to digital platforms for all broadcasters, including smaller and 

community radio stations. 

4. Consumer Access to Emergency Services and Alerts 

• Need: Digital radio can broadcast emergency alerts directly to 

receivers, even when other networks are down. This is crucial in 

regions prone to natural disasters where the public relies on radio 
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for information. Policies should ensure integration with emergency 

alert systems to provide timely information to citizens 

5. Transition from Analogue to Digital Broadcasting 

• Need: With many countries transitioning to digital-only radio, India 

and other developing markets must plan for a gradual shift. A well-

defined policy will help guide the transition, allowing simulcasting of 

analogue and digital signals to prevent disruption for listeners. 

• Impact: It also addresses the phasing out of outdated 

technologies while ensuring broadcasters and listeners have enough 

time and support to adopt new systems. 

6. Consumer Privacy and Data Protection in a Digital Environment 

• Need: Digital radio systems can collect listener data for personalized 

services and targeted advertising. A policy must include privacy 

safeguards to protect consumers from potential misuse of their data, 

ensuring compliance with modern data protection regulations like 

GDPR. 

7. Supporting the Growth of New Business Models 

• Need: With the shift to digital, broadcasters can explore new revenue 

streams, such as subscription-based models, targeted advertising, or 

pay-per-use content. Clear regulatory guidelines will help broadcasters 

experiment without violating consumer rights or market norms 

8. Encouraging Investment in Infrastructure and Innovation 
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• Need: Private broadcasters require significant investment in digital 

transmission infrastructure. A clear policy framework will 

encourage public-private partnerships and incentivize investment 

by minimizing risks through predictable regulations. 

In summary, the formulation of a Digital Radio Broadcast Policy 

ensures a smooth and consumer-friendly transition from analogue to digital 

radio, promotes diversity in content, ensures spectrum efficiency, and fosters 

a fair competitive environment for private broadcasters. This shift will 

empower broadcasters and listeners alike, making radio a more relevant and 

accessible medium in the digital era. 

 Formulating a Digital Radio Broadcast Policy for private 

broadcasters will have significant national and consumer-level impacts, as 

outlined below: 

National Impact 

1. Efficient Spectrum Usage and National Growth 

• Impact: Digital radio technologies (like DRM or DAB+) improve 

spectrum efficiency by allowing multiple channels on a single 

frequency. This optimizes the use of public airwaves, supporting the 

expansion of media services. 

• Result: Efficient spectrum usage contributes to economic growth 

by opening up space for new broadcasters and fostering a more 

competitive media landscape 
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2. Boost to the Broadcast Industry and Innovation 

• Impact: A well-structured digital policy will attract investment in 

broadcasting infrastructure and encourage private players to 

adopt innovative services (e.g., data services, podcasts). 

• Result: This strengthens the broadcasting ecosystem, leading to job 

creation and the development of ancillary industries such as 

equipment manufacturing. 

3. Better Emergency Preparedness and National Security 

• Impact: Digital radio can transmit emergency alerts, providing a 

reliable communication channel even during natural disasters when 

other networks may fail. 

• Result: Strengthening disaster preparedness contributes to national 

resilience, ensuring the timely dissemination of life-saving 

information to the public 

4. Regional and Cultural Integration 

• Impact: The policy can promote local content in regional languages, 

giving a voice to smaller communities and preserving cultural diversity. 

• Result: This helps in nation-building by integrating different cultural 

and linguistic groups through more inclusive programming. 

Consumer Impact 

1. Improved Consumer Experience through Content Variety 
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• Impact: Digital radio offers more content choices, including niche 

channels for music, news, sports, and regional languages, which are 

unavailable on traditional FM/AM radio. 

• Result: Consumers benefit from a diverse listening experience, 

increasing satisfaction and relevance of radio as a medium 

2. Affordability and Accessibility 

• Impact: With digital radio, consumers can access free-to-air 

channels alongside premium services, balancing affordability and 

content quality. 

• Mitigation: Policies ensuring that basic services remain free and 

encouraging the production of low-cost digital receivers are 

essential to maintain radio’s accessibility for all income groups. 

3. Protection of Consumer Privacy 

• Impact: As digital radio enables personalized services and targeted 

advertising, data privacy becomes a concern. Policies must ensure 

that broadcasters follow transparent data practices. 

• Result: This protects consumers from misuse of personal 

information, building trust in the medium. 

4. Seamless Transition with Simulcasting 

• Impact: Simulcasting (broadcasting the same content on analogue 

and digital platforms) during the transition phase ensures that 
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consumers do not lose access to their favorite channels while 

upgrading to digital. 

• Result: This minimizes disruptions and ensures a smooth user 

experience during the shift from analogue to digital radio 

5. Enhanced Access to Public Services and Emergency Alerts 

• Impact: Digital radio systems provide features like automatic 

switching to emergency alerts, ensuring timely information during 

critical events. 

• Result: This promotes public safety and makes radio an essential 

medium for emergency communication, even in remote areas. 

Formulating a Digital Radio Broadcast Policy benefits the nation 

by ensuring spectrum efficiency, fostering economic growth, and enhancing 

emergency communication. For consumers, the shift offers more content 

variety, improved affordability, and access to emergency alerts while 

ensuring privacy protection. The transition to digital radio will modernize 

the broadcasting ecosystem, promoting inclusiveness and innovation in 

alignment with evolving listener preferences. 
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Issues for Consultation 

Q1.  Do you agree that single digital radio technology adoption is 

preferable for entire country? If not, support your reply with 

justification. 

Comments  : 

 Adopting a single digital radio technology for a country as vast and 

diverse as India could have both advantages and challenges. Here are key 

points to consider: 

Advantages of a Single Digital Radio Technology 

1. Standardization: A unified digital radio technology simplifies 

infrastructure development, reduces compatibility issues, and ensures 

uniform quality and coverage across the country. It helps 

manufacturers, broadcasters, and users adopt one common platform, 

reducing costs. 

2. Economies of Scale: When a single technology is adopted, device 

manufacturers and service providers can mass-produce equipment and 

services, leading to lower costs for both consumers and broadcasters. 

3. Interoperability: A uniform system means consumers can use the 

same devices across different regions, ensuring seamless access to 

services without needing multiple gadgets or settings changes. 

4. Easier Regulation and Licensing: Government and regulatory 

bodies can implement policies, licenses, and safety regulations more 

easily with a single standard, which might also simplify the spectrum 

allocation process. 
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5. Efficient Spectrum Use: A single digital technology can lead to more 

efficient spectrum use, potentially freeing up more space for other 

services or uses, and ensuring smoother transitions from analog to 

digital. 

Challenges and Considerations 

1. Regional Diversity: India’s vast geographical, linguistic, and cultural 

diversity means that a "one-size-fits-all" solution may not address 

specific regional needs. Different areas might have unique 

broadcasting requirements, and a single technology may not be flexible 

enough to cater to everyone. 

2. Technology Evolution: Technology evolves rapidly, and sticking to 

a single digital radio technology might limit the adoption of newer, 

more advanced systems in the future. A countrywide implementation 

might face difficulties in upgrading or transitioning to newer 

technologies. 

3. Initial Costs of Transition: Moving from analog to a single digital 

system could involve significant costs for broadcasters, device 

manufacturers, and consumers. The affordability of new digital radio 

receivers would be a concern, especially in rural areas. 

4. Existing Diverse Systems: India currently has multiple radio 

systems (AM, FM, and internet radio), with varying degrees of 

penetration in different regions. A sudden shift to a single digital 

technology might face resistance from stakeholders who have invested 

in the existing systems. 
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5. Global Trends and Compatibility: Different countries are adopting 

different digital radio standards, such as DAB (Digital Audio 

Broadcasting), DRM (Digital Radio Mondiale), and HD Radio. Choosing 

a single system might isolate India from global developments or limit 

content that’s easily shared internationally. 

Conclusion 

While a single digital radio technology would offer many benefits in 

terms of standardization, cost efficiency, and ease of regulation, India's 

regional diversity and the fast-paced evolution of technology are important 

factors to consider. A flexible, regionally adaptable approach might be better 

suited to India’s unique challenges, allowing room for future upgrades and 

diverse needs. 

Several countries have adopted or are in the process of adopting a 

single digital radio technology for nationwide implementation, though 

the specific technology varies based on the country's needs and 

infrastructure. Here are some notable examples: 

Countries Using a Single Digital Radio Technology 

1. Norway (DAB+) 

o Norway was the first country to completely switch off FM radio 

and adopt DAB+ (Digital Audio Broadcasting) as the sole 

radio broadcasting technology. The country made this transition 

in 2017 to ensure more efficient spectrum use and better audio 

quality. 
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2. Switzerland (DAB+) 

o Switzerland has been progressively transitioning to DAB+ as the 

single digital radio technology. The country plans to fully switch 

off FM broadcasts by 2024, making DAB+ the standard for radio 

broadcasts. 

3. United Kingdom (DAB/DAB+) 

o The UK was one of the early adopters of DAB technology, 

though it later upgraded to DAB+ to improve efficiency. While 

FM radio still coexists, DAB+ has been pushed as the primary 

technology for digital radio broadcasts across the country. 

4. Australia (DAB+) 

o Australia has adopted DAB+ as its primary digital radio 

technology in major cities like Sydney, Melbourne, and Perth. 

While AM and FM are still in use, DAB+ is being promoted for 

urban areas due to its better spectrum efficiency and sound 

quality. 

5. Germany (DAB/DAB+) 

o Germany has transitioned towards DAB+, especially in urban 

regions, and the government is encouraging broadcasters to 

adopt this as the single digital technology for radio. Though FM 

radio still exists, the focus is on expanding DAB+ coverage. 

6. Denmark (DAB+) 

o Denmark has adopted DAB+ as its digital radio standard and 

plans to phase out FM broadcasting gradually. Similar to other 
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European countries, DAB+ is the preferred technology for 

nationwide digital radio broadcasting. 

7. South Korea (DMB – Digital Multimedia Broadcasting) 

o South Korea uses DMB as a single digital standard, which 

supports both audio and video broadcasting. DMB is particularly 

unique in that it allows multimedia broadcasting, and it has been 

widely adopted for radio as well as TV. 

Other Countries Moving Towards Single Digital Radio Technology 

• Sweden: Although Sweden initially considered transitioning entirely 

to DAB+, the FM network remains intact. However, DAB+ is the 

preferred digital standard for new broadcasts. 

• Netherlands: The Netherlands has adopted DAB+ as the primary 

digital radio technology, though FM radio still exists. The government 

is planning to phase out FM eventually. 

• New Zealand: DAB+ has been adopted in some urban areas, but FM 

and AM are still widely used in rural regions. 

Countries Using DRM (Digital Radio Mondiale) 

• India: India has adopted DRM for AM bands, primarily for its state-

run broadcaster All India Radio (AIR). The country is expanding DRM 

for nationwide use, especially in the AM and shortwave bands, to reach 

both urban and rural areas efficiently. 
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• Russia: Russia has been experimenting with DRM for shortwave 

broadcasting to cover vast rural areas. DRM is suitable for long-range 

broadcasting, making it a good option for a large country like Russia. 

Conclusion 

Many countries in Europe, such as Norway, Switzerland, and 

Germany, have adopted DAB+ as the single digital radio technology. In 

contrast, countries like India and Russia favour DRM for its long-range 

capabilities, especially in rural and remote areas. The choice of technology 

is largely influenced by geography, population distribution, and the existing 

radio infrastructure. 

Adopting single digital radio technology requires a well-crafted policy 

framework to ensure smooth transition and efficient implementation. Here 

are the key points can be considered for policy-making: 

1. Technology Choice and Standardization  

Selection of Technology: Evaluate global standards like DAB/DAB+ 

(Digital Audio Broadcasting), DRM (Digital Radio Mondiale), or HD Radio. 

Frequency Compatibility: Ensure chosen technology fits the existing 

spectrum and minimizes interference with other services. 

Backward Compatibility: Ensure smooth migration by supporting analog 

and digital (simulcast) services during transition. 

Interoperability: Establish standards to ensure devices (radio receivers, 

smartphones, etc.) can support the selected digital technology nationwide. 
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2. Spectrum Allocation and Management 

Availability of Spectrum: Assess if sufficient spectrum is available, 

especially in crowded FM or AM bands. 

Efficient Use of Spectrum: Incentivize broadcasters to adopt digital 

technologies that can carry multiple stations in a single frequency (e.g., 

DAB+). 

Harmonization with Global Standards: Align with international 

spectrum practices to enhance equipment availability and reduce costs. 

3. Incentives and Financing for Broadcasters 

Subsidies for Migration: Provide financial support to broadcasters for 

infrastructure upgrades. 

Tax Benefits: Offer tax exemptions on digital radio equipment and license 

fees for the transition period. 

Public-Private Partnerships (PPP): Encourage collaboration between 

public and private broadcasters for digital rollout. 

4. Device Ecosystem and Affordability 

Affordable Receivers: Promote the manufacture and distribution of low-

cost digital radio receivers. 

Integration in Smartphones and Automobiles: Encourage OEMs 

(original equipment manufacturers) to include digital radio chips in phones 

and vehicles. 
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Incentives for Manufacturers: Offer tax breaks for companies producing 

digital radio-enabled devices. 

5. Content Diversity and Quality of Service 

Regional and Community Broadcasting: Support regional languages 

and community radio stations to prevent content homogenization. 

New Content Services: Encourage broadcasters to explore additional data 

services like traffic updates, weather alerts, and emergency services. 

Quality of Service Standards: Set benchmarks for audio quality, content 

reliability, and reception strength. 

6. Public Awareness and Consumer Engagement 

Awareness Campaigns: Launch national campaigns to educate 

consumers about the benefits of digital radio. 

Transition Plan: Provide a roadmap for switching from analog to digital, 

including the shutdown of analog services. 

Training Programs: Develop skill-building initiatives for radio professionals 

to adapt to digital technology. 

7. Regulatory Framework and Governance 

Licensing Policy: Simplify the licensing process for digital broadcasting. 

Timeline for Transition: Set clear timelines and guidelines for gradual 

migration from analog to digital. 

Monitoring and Compliance: Establish mechanisms for monitoring 

service quality and compliance with regulations. 
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Inter-agency Coordination: Collaborate with telecom, broadcasting, and 

spectrum management authorities. 

8. Impact on Stakeholders and Social Inclusion 

Impact on Rural and Marginalized Communities: Ensure digital radio 

reach extends to remote areas where radio is a primary information source. 

Analog-Digital Divide: Minimize disruption for users reliant on analog 

radio services. 

Affordability of Services: Prevent monopolization or increased service 

costs by ensuring affordable access for consumers. 

9. Emergency and Disaster Communication 

Emergency Broadcasting Capability: Ensure digital radio networks can 

support emergency communication. 

Robust Network Design: Build resilient infrastructure to maintain service 

during disasters. 

10. Environmental and Sustainability Aspects 

E-Waste Management: Plan for responsible disposal of obsolete analog 

equipment. 

Energy Efficiency: Promote technologies with low power consumption to 

reduce operational costs and environmental impact. 

India’s vast diversity, regional requirements, and existing broadcasting 

ecosystem make phased transition critical. A multi-stakeholder approach 

involving broadcasters, policymakers, technology providers, and consumer 
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Advocacy Groups will be essential for the smooth adoption of single digital 

radio technology. 

 

Q2.  In case a single digital radio broadcast technology is to be 

adopted for the entire country, which technology should be 

adopted for digital radio broadcasting? Please give your 

suggestions with detailed justification. 

Comments  : 

 When adopting single digital radio broadcast technology in India, 

a consumer-centric policy framework is essential to ensure that the 

transition benefits end-users. Here are the key criteria to consider for the 

benefit of consumers: 

1. Affordability and Accessibility 

• Low-Cost Devices: Ensure the availability of affordable digital radio 

receivers, including integration in mobile phones and vehicles. 

• Subsidies and Incentives: Offer discounts, subsidies, or exchange 

programs for consumers to replace or upgrade their analog receivers. 

• Wider Access: Prioritize the availability of digital radio services across 

urban, rural, and remote areas to prevent exclusion. 

2. Diversity and Quality of Content 

• Local and Regional Content: Encourage stations to broadcast in 

local languages and dialects to cater to diverse communities. 
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• Content Variety: Increase the number of available channels (e.g., 

news, entertainment, educational programs) enabled by digital 

multiplexing. 

• Specialized Programming: Offer genre-specific channels such as 

sports, traffic updates, weather alerts, and cultural content. 

• Free-to-Air Services: Ensure consumers can access most stations 

without subscription fees to prevent paywall barriers. 

3. Ease of Transition and Awareness 

• Analog and Digital Simulcast: Maintain a transition period where 

both analog and digital broadcasts coexist to give consumers time to 

switch. 

• Awareness Campaigns: Launch public education programs to 

explain the benefits and usage of digital radio and address consumer 

concerns. 

• Training and Assistance: Offer help desks or service points to 

assist consumers with device setup and troubleshooting. 

4. User-Friendly Technology 

• Simple Interface: Promote user-friendly digital radios with easy-to-

use interfaces, especially for the elderly and non-tech-savvy users. 

• Multi-Device Compatibility: Encourage smartphones, cars, and 

smart home devices to support the digital radio standard. 

• Automatic Channel Updates: Implement features such as auto-

scanning and updating of channels to enhance user experience. 
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5. Signal Quality and Coverage 

• Clear Audio Quality: Ensure high-quality audio free from 

interference, static, or signal loss that often affects analog 

transmissions. 

• Nationwide Coverage: Expand coverage to rural and remote areas 

to make digital radio universally accessible. 

• In-Building Reception: Improve reception indoors, particularly in 

high-rise buildings and homes, to enhance usability. 

6. Emergency Broadcast Services 

• Emergency Alerts: Integrate a public warning system into digital 

radio for real-time disaster updates and alerts (e.g., floods, 

earthquakes). 

• Continuous Service: Ensure uninterrupted service even during 

disasters or network outages to maintain communication during 

emergencies. 

7. Affordability of Data and Power Consumption 

• No Data Costs: Provide free access to radio services without requiring 

internet connectivity, keeping it affordable for all. 

• Energy-Efficient Devices: Promote digital radios with low power 

consumption, especially in regions with unreliable electricity. 

• Battery-Powered Options: Encourage the availability of battery-

operated digital radios to ensure access in areas with frequent 

power cuts. 
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8. Consumer Rights and Protection 

• Transparent Pricing: Ensure clear pricing for digital radios and 

related services to prevent hidden costs. 

• Consumer Feedback Mechanism: Establish a feedback and 

grievance redressal system for users to report issues and 

complaints. 

• Interoperability Guarantees: Mandate compatibility between 

digital radios and other consumer devices to avoid forced upgrades. 

9. Environmental and Social Responsibility 

• Trade-in Programs: Promote buy-back and exchange schemes 

to recycle old analog radios and prevent e-waste. 

• Social Inclusion: Provide special discounts for economically 

weaker sections and customized solutions for people with 

disabilities. 

• Localized Manufacturing: Encourage domestic manufacturing 

of digital radio devices to ensure affordability and job creation. 

10. Long-Term Cost Savings 

• No Subscription Fees: Ensure most channels are free-to-air, 

preventing subscription-based models that could burden consumers. 

• Durability of Devices: Promote devices with long lifespans to reduce 

the frequency and cost of replacements for consumers. 

Conclusion 
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By prioritizing affordability, accessibility, content diversity, and ease of 

use, the digital radio rollout in India can empower consumers across all 

regions. Policies must ensure a smooth transition from analog, safeguard 

consumer interests, and foster an inclusive digital ecosystem to bridge 

the information divide. 

 

Q3.  In case multiple digital broadcasting technologies are to be 

adopted, please specify whether it should be left to the market 

forces to decide the appropriate technologies and what could 

be the potential problems due to adoption of multiple 

technologies? 

Please suggest probable solutions to the problems, with 

detailed justification. 

Comments  : 

 If multiple digital broadcasting technologies are adopted in 

India, there are advantages to letting market forces decide the dominant 

technology, but it can also create policy challenges. Below is an analysis 

of whether this approach should be market-driven and the potential 

problems for policymakers. 

1. Should the Choice Be Left to Market Forces? 

Pros of a Market-Driven Approach: 

• Competition Drives Innovation: Allowing multiple technologies to 

compete encourages innovation and improved service quality. 
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• Consumer Choice: Users can choose the best service or device based 

on their needs (e.g., sound quality, reception, or cost). 

• Flexibility: Broadcasters can select the technology that aligns with 

their business model (e.g., DAB+ for music channels or DRM for AM 

replacement). 

• Global Practices: Several countries (e.g., UK, USA) have successfully 

allowed multiple technologies (like DAB, DRM, and HD Radio) to co-

exist. 

Cons of a Market-Driven Approach: 

• Fragmentation: Consumers might be forced to buy multiple devices 

or technology-specific radios, increasing their cost and inconvenience. 

• Interoperability Issues: Devices supporting only specific 

technologies might limit user access to certain channels or services. 

• Unclear Standards: Without a clear standard, uncertainty can delay 

adoption by broadcasters and manufacturers. 

2. Potential Problems in Policy Making with Multiple Technologies 

1. Interoperability Challenges 

• Devices Incompatible Across Technologies: Radios supporting 

only one technology (e.g., DAB+ or DRM) would limit consumers’ 

access to stations using other formats. 

• Software and Firmware Conflicts: Ensuring smooth updates and 

maintenance across technologies would become complicated. 
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• Higher Cost to Consumers: Consumers may need to purchase 

multiple devices or hybrid radios, increasing their financial burden. 

2. Market Fragmentation and Duplication of Efforts 

• Increased Infrastructure Costs: Broadcasters may need to invest 

in parallel infrastructure to support multiple technologies. 

• Resource Wastage: Fragmented adoption could lead to inefficient 

spectrum utilization and duplication of efforts, increasing 

operational costs. 

• Network Inconsistency: Different regions may adopt different 

standards, leading to a fragmented user experience across the country. 

3. Slow Transition and Consumer Confusion 

• Consumer Confusion: With multiple standards, consumers might 

hesitate to switch to digital radio, fearing they will buy obsolete or 

incompatible devices. 

• Slower Market Adoption: Lack of clarity could discourage 

broadcasters and manufacturers from making early investments, 

slowing down the transition. 

4. Regulatory Complexity 

• Licensing and Compliance Issues: Managing licenses and ensuring 

regulatory compliance across multiple technologies would require a 

more complex framework. 
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• Monitoring and Enforcement: Tracking quality of service and 

compliance with content standards becomes more challenging when 

multiple technologies are involved. 

5. Spectrum Management Issues 

• Spectrum Fragmentation: Allocating frequencies for multiple 

technologies can result in inefficient spectrum use. 

• Cross-Interference Risks: Technologies operating in overlapping 

frequencies could lead to signal interference, degrading service quality. 

6. Economic Burden on Broadcasters 

• Multiple Technology Investments: Broadcasters may need to 

invest in separate transmission equipment and licensing fees for 

each technology. 

• Disadvantage to Small Broadcasters: Larger networks might 

dominate the market, while small or regional broadcasters could 

struggle to adopt costly infrastructure. 

3. Recommendations for Policymaking 

1. Adopt a Hybrid Approach 

o Promote interoperable or hybrid receivers that can support 

multiple standards (like DAB+, DRM, or HD Radio). 

o This ensures consumer choice while preventing fragmentation 

and redundancy. 

2. Phased Rollout with Prioritization 
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o Roll out different technologies for specific use cases (e.g., 

DAB+ for metropolitan FM replacement, DRM for rural AM radio). 

o Define use cases and regions where each technology can be 

applied most effectively. 

3. Public Awareness Campaigns and Incentives 

o Educate consumers about hybrid radios to avoid confusion. 

o Provide incentives to manufacturers to build multi-standard 

receivers and for broadcasters to adopt sustainable models. 

4. Spectrum Management Guidelines 

o Ensure efficient spectrum management with non-overlapping 

frequency allocations for different technologies. 

o Develop contingency plans for switching to a single standard if 

one technology becomes dominant. 

5. Monitor and Reassess Policy 

o Implement a review mechanism to monitor the performance 

of multiple technologies and make course corrections if needed. 

o If market forces lead to unnecessary complexity, the government 

should mandate a single standard for future rollout. 

4. Conclusion 

While leaving the choice of digital radio technology to market forces 

can encourage innovation and competition, it introduces several challenges 

such as consumer confusion, interoperability issues, and regulatory 

complexity. A balanced policy—allowing for multiple technologies 

initially with hybrid solutions and phased transitions—can help 
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mitigate these risks while ensuring a consumer-friendly experience. The 

TRAI should remain vigilant, ready to intervene with standardization if 

fragmentation impedes progress. 

Potential Problems for Consumers Due to Multiple Technologies 

1. Interoperability Issues 

• Device Incompatibility: Consumers may need to buy multiple 

devices to access different technologies (e.g., a separate radio for 

DAB+ and DRM services). 

• Hybrid Devices Cost More: While hybrid receivers can support 

multiple formats, they tend to be more expensive, creating affordability 

challenges. 

2. Higher Costs for Consumers 

• Multiple Purchases: Consumers might have to replace existing 

devices with new ones that support the desired technology. 

• Subscription Confusion: If certain services operate on a 

subscription model, users might face difficulty managing multiple 

subscriptions. 

3. Consumer Confusion and Adoption Hesitation 

• Unclear Technology Landscape: The presence of multiple 

technologies may confuse consumers, leading to delayed adoption. 
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• Fear of Obsolescence: Consumers might worry about buying a 

device that could soon become incompatible if the market shifts 

towards one dominant technology. 

4. Limited Content Availability on a Single Platform 

• Fragmented Content: Certain stations or content might be available 

only on specific technologies, reducing convenience. 

• Regional Disparities: Some technologies may be adopted only in 

specific regions, forcing consumers to switch devices when traveling. 

5. Reduced Service Quality in Overlapping Areas 

• Coverage Gaps: The quality and coverage of different technologies 

might vary, leading to poor user experiences in areas where only one 

format is available. 

• Inconsistent Experience: Users might experience varying audio 

quality, signal strength, or feature availability depending on the 

technology in use. 

6. Emergency Services Disruption 

• Inconsistent Emergency Alerts: If multiple technologies operate in 

parallel, not all users may receive emergency alerts equally, 

compromising public safety. 

7. E-Waste and Sustainability Issues 



28 
 

• Rapid Device Turnover: Consumers upgrading to new technology-

specific radios will contribute to electronic waste and environmental 

harm. 

• Inefficient Resource Use: Resources will be consumed 

manufacturing multiple devices and infrastructure for redundant 

technologies. 

Mitigating Consumer Issues 

1. Hybrid Device Promotion 

• Encourage manufacturers to develop multi-standard radios capable 

of supporting multiple technologies, reducing the need for separate 

devices. 

2. Phased Transition Strategy 

• Implement regional trials or a phased rollout where different 

technologies are introduced in specific areas, with gradual 

convergence based on performance. 

3. Government-Led Standards and Guidelines 

• Provide clear guidelines to ensure technologies are interoperable 

and have a minimum quality of service. 

• Involve regulatory oversight to nudge the market towards 

convergence if necessary. 

4. Awareness Campaigns for Consumers 
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• Launch public education programs to inform consumers about the 

benefits, features, and differences among digital technologies. 

Conclusion 

While market forces can help determine the appropriate digital 

broadcasting technologies, unregulated adoption of multiple 

technologies risks consumer inconvenience. Fragmentation, 

interoperability issues, and higher costs could delay adoption and create 

frustration. To safeguard consumer interests, a combination of market-

driven innovation and regulatory oversight is essential. This can 

ensure a smooth transition and a consistent, affordable, and inclusive 

listening experience for all consumers. 

 

Q4.  What should be the approach for migration of existing FM 

radio broadcasters to digital radio broadcasting? 

Comments : 

 The migration of existing FM radio broadcasters to digital radio 

broadcasting requires a well-planned, phased approach, ensuring minimal 

disruption and incentivizing stakeholders. Below is a strategic framework 

outlining the essential aspects of this transition: 

1. Technology Evaluation and Selection 

• Standards: Adopt globally proven standards such as DAB+ (Digital 

Audio Broadcasting Plus) or HD Radio while considering India-

specific factors like spectrum availability and market size. 
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• Spectrum Allocation: Identify suitable spectrum bands (VHF Band 

III, L-Band, etc.) while ensuring that migration doesn’t interfere with 

FM or other essential services. 

• Pilot Projects: Conduct pilot digital radio broadcasts in select cities 

to evaluate reception, cost implications, and consumer response. 

2. Regulatory Framework 

• Policy Amendments: The Ministry of Information and Broadcasting 

(MIB) should create clear guidelines on digital licensing, content 

diversity, and spectrum usage. 

• License Migration Policy: Enable smooth migration of FM licenses 

to digital ones. Offer flexible models, such as simulcasting licenses 

(allowing broadcasters to air on both FM and digital platforms) during 

the transition phase. 

• Fee Rationalization: Create a transparent structure for license fees, 

incentivizing early adopters through subsidized fees or tax rebates 

for infrastructure upgrades. 

3. Incentives for Broadcasters 

• Financial Support: Provide financial incentives, including grants or 

soft loans, to help broadcasters upgrade infrastructure. 

• Content Innovation Support: Offer incentives for broadcasters to 

create multilingual, genre-specific channels or interactive content 

to attract listeners to the new platform. 
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• Extended License Tenure: Offer extended licenses to encourage 

the shift, ensuring return on investments made for digital equipment. 

4. Infrastructure Development 

• Network Rollout: Deploy transmitters for digital radio across cities, 

starting with metro and tier-1 cities, followed by rural areas. 

• Public-Private Partnerships (PPPs): Collaborate with All India 

Radio (AIR) and private broadcasters to share infrastructure and 

reduce individual capital costs. 

• Receiver Ecosystem: Promote the development and distribution of 

affordable digital radio receivers, including in-car devices and mobile 

apps with digital radio support. 

5. Public Awareness and Adoption Campaigns 

• Consumer Awareness Drives: Launch campaigns educating the 

public about the benefits of digital radio—higher audio quality, 

more channels, interactive services, and emergency alerts. 

• Device Incentives: Partner with automobile manufacturers and 

electronic brands to pre-install digital radios in cars and promote 

standalone devices through discounts or bundled offers. 

• App-based Access: Ensure listeners can access digital radio via 

smartphone apps for convenience and greater reach. 

6. Phased Migration Plan 
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• Simulcast Period: Allow simultaneous FM and digital 

broadcasts for a defined period (e.g., 5-7 years) to avoid sudden 

disruptions. 

• Gradual Switch-off of FM: Introduce a phased shutdown plan for 

FM in regions with high digital adoption, starting with urban centers. 

• Monitoring and Adjustment: Continuously monitor adoption trends 

and adjust policies as needed to ensure a smooth transition. 

7. Collaboration with Key Stakeholders 

• Broadcaster Associations: Collaborate with FM broadcasters to 

design migration paths and policies. 

• All India Radio (AIR): Leverage AIR’s experience in digital 

broadcasting to guide private broadcasters. 

• Telecom Operators: Work with telecom providers to integrate 

digital radio services into data networks and promote app-based 

solutions. 

• Consumer Advocacy Groups: 

8. Funding Model and Investment Planning 

• Government Funding: Allocate funding through the Ministry of 

Information and Broadcasting for infrastructure and public 

campaigns. 

• Private Investments: Encourage foreign and domestic 

investments in the radio sector through policy incentives and relaxed 

FDI norms. 
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• Public Grants: Set up a Digital Radio Fund to offer grants for 

capacity building, technical upgrades, and research. 

Conclusion 

The transition to digital radio broadcasting can unlock new 

opportunities by providing superior audio quality, enhanced content 

options, and value-added services. However, the process must be 

phased and carefully managed to balance the interests of broadcasters, 

consumers, and the government. This requires policy clarity, 

infrastructure support, public awareness, and financial incentives 

to ensure a seamless and sustainable shift to digital radio broadcasting in 

India. 

The migration from FM to digital radio broadcasting must be 

consumer-centric to avoid alienating listeners and ensure smooth 

adoption. Below are the key precautions and measures to protect and 

benefit consumers throughout the transition: 

1. Affordable Digital Radio Devices 

• Subsidized Devices: Ensure affordable receivers by providing 

government subsidies or discounts, especially for low-income 

households. 

• Bundled Devices: Collaborate with automobile manufacturers 

and electronics brands to offer digital radios as standard in 

vehicles and home audio systems. 



34 
 

• Smartphone Compatibility: Promote the development of mobile 

apps and integrate digital radio with smartphone operating 

systems, minimizing dependence on standalone devices. 

2. Simulcasting FM and Digital Radio 

• Dual Broadcast Period: Maintain simultaneous FM and digital 

broadcasts for a transition phase (e.g., 5-7 years), ensuring 

uninterrupted access to familiar radio stations. 

• Soft Phase-Out: Gradually switch off FM in areas only after 

confirming adequate listener migration to digital platforms. 

3. Minimal Consumer Costs 

• No Service Fees: Ensure digital radio remains a free-to-access 

service (like FM), avoiding subscription models that could alienate 

existing users. 

• Reduced Data Usage: If digital radio is app-based, minimize data 

consumption or partner with telecom providers to offer free or 

discounted data plans for radio streaming. 

4. Wide Availability of Content 

• Maintain Popular Channels: Ensure that all existing FM channels 

migrate to digital platforms to retain listeners. 

• Regional Language Support: Prioritize content in regional 

languages to cater to diverse populations and local needs. 
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• New Content Options: Promote the introduction of niche channels 

(sports, education, cultural programming) to attract new listeners. 

5. Consumer Awareness Campaigns 

• Educational Initiatives: Launch campaigns informing listeners 

about the benefits of digital radio, such as better sound quality, 

more channels, and emergency alerts. 

• Clear Instructions: Provide clear guidelines on how to access 

digital radio, including instructions for mobile apps, web portals, or 

new devices. 

• Regional Outreach: Tailor awareness efforts to rural and remote 

areas, ensuring that no segment of the population is left behind. 

6. No Disruption to Critical Services 

• Emergency Broadcasting Integration: Ensure emergency alerts 

(such as disaster warnings) are seamlessly integrated into digital radio. 

• Continuous Public Broadcasting: Collaborate with All India 

Radio (AIR) to maintain uninterrupted access to public service 

announcements and government programs. 

7. Protection from Monopolization and Misinformation 

• Content Regulation: Ensure that content remains balanced and 

diverse by regulating broadcast monopolies. 

• Fact-checking Mechanisms: Include measures to prevent 

misinformation through mandatory guidelines for broadcasters. 
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8. Gradual Coverage Rollout 

• Phased Rollout: Ensure adequate digital signal coverage before 

switching off FM, especially in rural areas. 

• Signal Quality Testing: Conduct signal strength tests to avoid 

reception issues for listeners before migration. 

9. Feedback Mechanism for Listeners 

• Help Desks: Set up toll-free consumer helplines and feedback 

platforms to assist listeners with the migration process. 

• Pilot Testing with Feedback: Test the digital services in select 

regions and incorporate consumer feedback before scaling 

nationwide. 

10. Consumer Protection Policies 

• Device Quality Standards: Enforce quality standards for digital 

radio devices to protect consumers from faulty or low-quality 

products. 

• Data Privacy Assurance: If digital radio involves app-based 

listening, ensure strict data privacy regulations to protect 

consumer information. 

• Consumer Rights Awareness: Educate consumers about their 

rights to refunds, repairs, or replacements for digital devices. 

Conclusion 
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The key to a successful migration is to prioritize the interests of 

consumers by ensuring that the transition is affordable, accessible, and 

seamless. A phased approach with simulcasting, affordable devices, 

public outreach, and emergency services integration will help 

maintain public trust and enhance the overall consumer experience in the 

new digital radio ecosystem. 

 

Q5.  What should be the timeframe for various activities related to 

the migration of existing FM radio broadcasters to digital 

radio broadcasting? 

Comments  : 

 To ensure a smooth transition from FM to digital radio broadcasting, 

the migration process must be structured with clear, actionable goals. Below 

are specific goals categorized by activity: 

1. Policy and Regulatory Framework 

• Goal: Develop a comprehensive regulatory framework to guide the 

migration process. 

o Revise current FM Phase-III licensing to include digital 

broadcasting rights 

o Define the technical standards (like DRM or DAB+) to be 

followed. 

o Ensure fair spectrum allocation, allowing multiple broadcasters 

to share digital frequencies. 
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2. Licensing and Frequency Planning 

• Goal: Efficient allocation of spectrum and issuing licenses to 

broadcasters. 

o Reallocate FM bands to support digital broadcasting with 

sufficient bandwidth. 

o Provide a phased rollout schedule based on city categories (e.g., 

metros first, followed by smaller cities). 

3. Infrastructure Development and Pilot Trials 

• Goal: Ensure technical readiness through infrastructure upgrades and 

pilot projects. 

o Encourage broadcasters to replace analog transmitters with 

digital ones. 

o Conduct trials to test signal quality, coverage, and interference 

management. 

o Collaborate with AIR (All India Radio) for lessons from their 

ongoing DRM-based pilots 

4. Market and Consumer Ecosystem Readiness 

• Goal: Promote the availability of affordable digital receivers and build 

consumer confidence. 

o Collaborate with manufacturers to create cost-effective digital 

radio receivers. 

o Launch public awareness campaigns to educate listeners on the 

benefits of digital radio. 
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o Offer incentives (e.g., subsidies) to encourage early adoption. 

5. Transition Management and Analog Shutdown 

• Goal: Coordinate the phased transition and minimize service 

disruption. 

o Plan for a dual-broadcast period where FM and digital services 

run in parallel. 

o Monitor adoption levels and adjust the timeline for analog 

shutdown region by region. 

o Establish a clear cutoff date for the complete shutdown of analog 

FM signals after sufficient listener migration. 

6. Monitoring, Feedback, and Course Correction 

• Goal: Use data-driven feedback to refine the transition plan as it 

progresses. 

o Implement monitoring tools to assess the effectiveness of the 

migration. 

o Collect listener feedback to address technical and accessibility 

challenges. 

o Introduce adjustments in policy and infrastructure if adoption 

rates lag. 

These goals aim to mitigate technical challenges, regulatory delays, 

and market resistance while maximizing the benefits of the digital radio 

experience. The phased rollout approach, inspired by practices from Europe 
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and Australia, ensures minimal disruption to existing services while providing 

a roadmap for future scalability. 

 In Europe and Australia, the transition to digital radio broadcasting 

(primarily using DAB and DAB+) was carried out in phased rollouts to ensure 

minimal disruption and smooth adaptation by both broadcasters and 

listeners. 

Europe: 

1. Initial Deployment and Testing: Countries like the UK, Norway, 

and Switzerland initiated digital radio trials as early as the 1990s, with 

commercial rollouts starting in the early 2000s. 

2. Parallel Broadcasting (Simulcast): FM and DAB/DAB+ services 

were run in parallel for a transition period to ensure listeners had time 

to switch to digital receivers. Norway, for example, started 

simulcasting digital radio with FM in the mid-2000s. 

3. Phased Analog Switch-off: Norway became the first country to fully 

switch off FM radio in 2017. Other countries like Switzerland are 

expected to phase out FM by 2025, with Germany and the UK 

evaluating timelines for FM shutdowns based on digital penetration and 

market readiness 

Australia: 

1. City-by-City Rollout: Digital radio services started in major cities 

such as Sydney, Melbourne, Brisbane, and Perth in 2009. Regional 

areas were gradually included in subsequent phases. 
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2. Industry-Driven Model: The rollout was led by both public and 

commercial broadcasters, and the transition is ongoing with FM still 

coexisting with digital radio to accommodate all market segments 

3. Government and Market Cooperation: The shift to digital was 

closely coordinated between broadcasters and government authorities, 

ensuring public awareness and affordability of digital receivers. 

These phased approaches highlight the importance of balancing 

technological advancements with public acceptance. In both regions, the 

migration included public education campaigns, incentives for new receivers, 

and a gradual phasing out of analog systems to avoid alienating audiences. 

The timeframe for the migration of existing FM radio broadcasters to 

digital radio broadcasting involves multiple phases, each targeting specific 

goals to ensure a smooth transition. The general breakdown of activities may 

be like this: 

Suggested Timeframe for Digital Radio Migration Activities 

1. Consultation and Policy Finalization  

2. Licensing and Frequency Allocation  

o Reassessment of frequency allocation policies to enable multiple 

digital channels per frequency. 

o Issuance of licenses to private broadcasters under the new 

framework, based on frequency band re-allocation. 

3. Infrastructure Setup and Trials  
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o Broadcasters to upgrade or replace analog transmitters with 

digital ones (e.g., DRM technology used by AIR). 

o AIR’s trials in FM bands indicate this phase may take around a 

year for network-wide implementation, with adjustments based 

on pilot results. 

4. Public Awareness and Ecosystem Development  

o Collaboration with equipment manufacturers to produce 

affordable digital radio receivers. 

o Awareness campaigns and incentive programs to encourage 

adoption among listeners. 

5. Full Migration and Switch-off of Analog Services  

o A phased migration, region by region, similar to the rollout of FM 

broadcasting phases. 

o Analog shutdown scheduled based on listener adoption and 

coverage quality to minimize disruptions. 

In summary, a 3-5 year window appears practical for full migration 

from analog FM to digital broadcasting, considering policy, infrastructure, 

trials, and consumer adoption stages.  However, timelines may adjust 

depending on the readiness of private broadcasters and market dynamics in 

the ecosystem. 

Consumer Centric Precautions  : 

 When migrating from traditional FM radio to digital radio 

broadcasting, several consumer-centric precautions need to be ensured to 



43 
 

promote smooth adoption, minimize disruption, and uphold consumer 

interests. Here’s a detailed framework of key precautions: 

1. Ensuring Continuity of Services 

• Dual Broadcasting: Run simulcast (FM and digital radio) for a 

transition period to ensure uninterrupted service. 

• Adequate Notice: Provide public notices and announcements 

about the shift across FM and digital channels to avoid confusion. 

2. Transparent Communication & Awareness Campaigns 

• Educational Campaigns: Inform consumers about the benefits of 

digital radio (better audio quality, more channels, etc.). 

• Technical Awareness: Guide listeners on how to use new digital 

receivers and access services. 

• Language-Friendly Information: Provide materials and 

announcements in local/regional languages for accessibility. 

3. Affordable Access to Receivers 

• Subsidized or Incentivized Receivers: Offer discounts, 

exchange schemes, or subsidies on new digital radio receivers to 

ensure affordability. 

• Backward Compatibility: Encourage the sale of hybrid receivers 

(that support both FM and digital signals) during the transition. 

4. Mitigating Service Disruptions 
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• Network Redundancy: Plan redundant infrastructure to avoid 

disruptions during the switch-over process. 

• Grace Period for Migration: Offer an extended period of FM 

services where consumers can gradually migrate. 

5. Consumer Grievance Mechanism 

• 24/7 Helpline & Support Centers: Set up helplines and support 

centers to handle consumer queries. 

• Grievance Redressal Platform: Offer a quick, accessible way for 

consumers to register complaints regarding service disruptions or 

technical issues. 

6. Regulation of Tariffs and Charges 

• Regulated Pricing: Ensure affordable subscription models, if 

applicable, for any value-added digital radio services. 

• Free-to-Air Content Assurance: Maintain free content offerings 

to protect consumer interests and ensure that the transition doesn't 

introduce additional financial burdens. 

7. Data Privacy and Security 

• Transparency on Data Collection: Digital broadcasting may involve 

data usage tracking—consumers should be informed about privacy 

policies. 

• Opt-out Options: Provide consumers with options to opt-out of 

targeted advertisements or data-sharing services. 
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8. Special Considerations for Vulnerable Groups 

• Senior Citizens and Non-Tech Savvy Listeners: Provide easy-to-

use interfaces and personalized guidance. 

• Remote and Rural Listeners: Ensure that rural areas have 

network coverage and affordable devices. 

9. Prevention of Monopolistic Practices 

• Multiple Service Providers: Promote competition by licensing 

multiple broadcasters in the digital space to prevent monopolies. 

• Fair Access to Digital Bandwidth: Ensure fair allocation of 

spectrum to all broadcasters, keeping the consumer's interest in 

variety. 

10. Feedback and Public Consultation Mechanisms 

• Public Consultations: Engage with consumer organizations and 

industry bodies to seek feedback during the planning stages. 

• Post-Migration Surveys: Conduct surveys post-migration to assess 

consumer satisfaction and resolve issues promptly. 

Conclusion 

The transition to digital radio broadcasting must be consumer-

centric, balancing innovation with accessibility and fairness. Careful 

planning around service continuity, affordability, awareness, and 

grievance mechanisms will ensure a smooth and beneficial migration for 

all consumers. 
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Q6.  Please suggest measures that should be taken to encourage 

existing FM radio broadcasters to adopt digital radio 

broadcasting. 

Comments  : 

 Encouraging existing FM radio broadcasters to adopt digital radio 

broadcasting requires a combination of incentives, policy support, and 

technical facilitation. The following measures can be taken to ensure a 

smooth transition for broadcasters: 

1. Incentives for Digital Migration 

• Subsidies and Grants: Provide financial incentives (e.g., 

subsidies or grants) to help broadcasters upgrade their equipment. 

• Reduced License Fees: Offer temporary reductions or waivers 

on spectrum and broadcasting license fees for digital services. 

• Tax Benefits: Provide tax exemptions on the purchase of digital 

transmission equipment or infrastructure upgrades. 

2. Spectrum Allocation and Policy Support 

• Priority Spectrum Access: Offer preferential spectrum 

allocations for broadcasters shifting to digital radio. 

• Extended License Tenures: Provide longer licensing periods or 

guaranteed renewals for broadcasters adopting digital services. 

• Flexible Licensing: Allow hybrid models (simultaneous FM and 

digital broadcasting) during the transition. 
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3. Technical Assistance and Infrastructure Support 

• Shared Infrastructure: Develop common transmission 

infrastructure (like digital radio multiplexes) to reduce costs for 

individual broadcasters. 

• Training Programs: Offer technical training and workshops for 

staff on digital technologies and transmission processes. 

• Transition Roadmap: Provide a detailed migration roadmap with 

timelines, technical guidelines, and resources to ensure a smooth shift. 

4. Regulatory Flexibility 

• Simulcast Permission: Allow simultaneous broadcasting on 

both FM and digital platforms to avoid service loss and ensure 

audience retention. 

• Trial Periods: Offer experimental licenses for broadcasters to test 

digital services before committing fully. 

5. Audience Retention and Market Development 

• Public Awareness Campaigns: Collaborate with the government 

and broadcasters to promote awareness about the benefits of digital 

radio among consumers. 

• Incentivize Early Adoption: Provide advertising subsidies or 

priority access to government ad campaigns for early adopters of 

digital radio. 
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• Consumer Access Programs: Promote affordable hybrid 

receivers to ensure consumers can access both FM and digital 

broadcasts. 

6. Financial Support Mechanisms 

• Low-interest Loans: Provide concessional loans for broadcasters 

to invest in digital infrastructure. 

• Revenue Sharing Models: Encourage public-private partnerships or 

revenue-sharing models for digital transmission networks. 

7. Content Development Incentives 

• Grants for Innovation: Offer funding for broadcasters to develop 

exclusive digital content (e.g., podcasts, niche channels). 

• Content Diversification Rules: Encourage the creation of regional 

or genre-specific content to attract niche audiences. 

8. Advertising Support and Monetization Frameworks 

• Ad Market Development: Develop new advertising models and 

platforms to help broadcasters monetize digital broadcasts effectively. 

• Government Ad Spend: Reserve a portion of government 

advertising budgets for digital radio to incentivize broadcasters. 

• Dynamic Ad Insertion: Provide technical support to enable 

targeted advertising, a major benefit of digital broadcasting. 

9. Collaboration with Industry Associations 
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• Industry Forums and Working Groups: Set up collaborative 

platforms for broadcasters to share best practices, challenges, and 

solutions for digital migration. 

• Public Consultations: Engage with stakeholders, including 

consumer organizations, broadcasters, and technology providers, to 

fine-tune the migration plan. 

10. Transition Safeguards and Monitoring 

• Transition Period with Safeguards: Provide a multi-year 

transition period where broadcasters can migrate gradually without 

penalties. 

• Performance Monitoring and Adjustments: Establish monitoring 

mechanisms to track the adoption progress and adjust policies 

accordingly. 

Conclusion 

These measures create a favourable regulatory and financial 

environment for FM broadcasters to transition to digital radio broadcasting. 

With the right mix of incentives, technical support, policy flexibility, 

and monetization opportunities, broadcasters will find it both practical 

and profitable to adopt digital technologies. 

 The International Telecommunication Union (ITU) has developed 

several policies, strategies, and best practices to guide the migration to 

digital broadcasting, including digital radio. These guidelines are aimed at 

ensuring efficient spectrum use, smooth transition, and broader socio-
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economic benefits. Here are key elements relevant to tailoring EMD 

(Effective Management of Digital) policies within the digital radio 

broadcasting sector: 

1. Spectrum Management and Planning: ITU emphasizes the need 

for coordinated spectrum policies to ensure efficient use and equitable 

access. For digital radio, strategies include the repurposing of 

frequencies to ensure that broadcasters can leverage the benefits of 

technologies such as DAB+ and DRM (Digital Radio Mondiale). 

Countries are encouraged to align their plans to regional and global 

frameworks, such as the GE06 Agreement, to prevent interference and 

maximize coverage. 

2. Standards Adoption: ITU promotes the adoption of modern 

broadcasting standards like DAB+ and DRM, which offer better sound 

quality, energy efficiency, and support for additional services such as 

traffic updates and emergency alerts. ITU supports regulatory 

frameworks that incentivize broadcasters to adopt these technologies 

gradually while maintaining existing analog services during the 

transition. 

3. Digital Dividend and Policy Alignment: As analog broadcasting 

shifts to digital, the released spectrum (digital dividend) can be 

reassigned to other critical services, such as mobile communications. 

ITU advises policymakers to establish a clear timeline for migration and 

release of the dividend, aligning with national ICT goals and economic 

priorities. 
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4. Public Awareness and Capacity Building: To ensure a smooth 

transition, ITU emphasizes the need for comprehensive public 

awareness campaigns to educate stakeholders, including consumers, 

regulators, and broadcasters. ITU also conducts regional workshops to 

build technical capacity and facilitate knowledge exchange among 

member states. 

5. Economic Models and Sustainability: ITU encourages the 

development of sustainable business models to ensure that digital 

radio broadcasting thrives post-migration. This involves balancing 

public service broadcasting with commercial interests and providing 

regulatory support for content diversity and innovation. 

These strategies reflect ITU’s role in facilitating international cooperation 

and standardization for broadcasting. By following these best practices, 

countries can design effective EMD policies to manage the shift to digital 

radio, maximize spectrum efficiency, and enhance the overall broadcasting 

landscape. 

 

Q7.  What measures should be taken to facilitate the availability of 

affordable digital radio receivers? 

Comments :  

 To ensure the widespread adoption of digital radio broadcasting, it is 

crucial to make affordable digital radio receivers available to consumers. 

Here is a comprehensive set of measures that can facilitate the production, 

distribution, and affordability of such devices: 
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1. Subsidies and Incentive Programs 

• Direct Consumer Subsidies: Provide government subsidies or 

discount coupons for purchasing digital receivers. 

• Exchange Programs: Launch old-for-new exchange schemes, 

where consumers trade their FM radios for digital or hybrid models at 

a reduced price. 

• Incentivize Manufacturers: Offer tax rebates or production-

linked incentives to manufacturers of digital radios, making mass 

production cheaper. 

2. Promote Hybrid Receivers 

• Hybrid Radios: Encourage the production of dual-mode (FM + 

digital) radios, making the transition easier for consumers. 

• Regulated Standards: Ensure standardization of hybrid receivers 

to avoid confusion and ensure smooth operation across markets. 

3. Encourage Local Manufacturing 

• Make-in-India Initiative: Promote the local production of digital 

receivers under government schemes like Make in India to reduce 

dependency on imports. 

• Reduced Import Duties: Temporarily reduce import taxes on 

essential digital components to lower the cost of production. 

4. Bulk Procurement and Distribution Programs 
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• Public Distribution Networks: Leverage government networks 

like post offices or state-run consumer shops to distribute affordable 

digital receivers. 

• Institutional Partnerships: Collaborate with schools, 

universities, and community centers to offer discounted radios to 

vulnerable groups. 

• Corporate Social Responsibility (CSR): Encourage companies to 

donate digital radios through CSR initiatives. 

5. Tax Relief and Financing Options 

• Tax Exemptions on Sales: Exempt digital radio receivers from GST 

or other taxes to lower prices for end users. 

• EMI and Loan Facilities: Provide zero-interest EMI options for 

consumers to buy digital radios without financial burden. 

6. Collaborate with Private Sector & Telecom Operators 

• Telecom Integration: Encourage telecom operators to bundle 

internet services with digital radios or integrate radios into 

smartphones. 

• Retailer Networks: Collaborate with e-commerce platforms and 

retail chains to offer exclusive discounts and easy access to receivers. 

7. Awareness Campaigns for Adoption 
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• Public Campaigns on Benefits: Educate the public on the 

advantages of digital radio, such as better sound quality, more 

channels, and text information services. 

• Incentivize Early Buyers: Offer cashbacks, rewards, or bonus 

content for those adopting digital receivers early. 

8. Open-Source and Affordable Technologies 

• Open Standards for Receivers: Promote open technology 

standards to reduce costs by allowing multiple manufacturers to 

compete freely. 

• Affordable Chipsets and Components: Encourage the 

development of low-cost chipsets that support digital broadcasting 

technologies. 

9. Grants for Research and Development 

• R&D Funding: Provide grants to startups and manufacturers 

working on innovative and affordable digital receivers. 

• Technology Demonstrations: Fund pilot programs to showcase 

affordable solutions and encourage broader adoption by 

manufacturers. 

10. Support for Vulnerable Groups 

• Free Radios for Vulnerable Populations: Provide free digital 

radios to low-income households, senior citizens, and rural 

communities. 
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• Rural Outreach Programs: Ensure the availability of affordable 

radios in rural areas through targeted government schemes. 

Conclusion 

By combining policy incentives, local manufacturing support, 

tax reliefs, and consumer outreach programs, the availability of 

affordable digital radio receivers can be greatly improved. A coordinated 

effort between government, industry, retailers and CAGs will ensure 

that all consumers, regardless of income level, can participate in the 

transition to digital radio broadcasting. 

 To ensure that consumers have easy access to affordable digital 

radio receivers, several consumer-focused measures are essential. 

These should address affordability, accessibility, education, and support for 

all sections of society. Below are key consumer-centric measures: 

1. Subsidies and Discounts for Consumers 

• Government Subsidies: Provide direct subsidies or vouchers to 

consumers for purchasing digital radios. 

• Discount Campaigns: Organize special sales events with 

discounted prices through government-run platforms or retail partners. 

• Exchange Programs: Offer exchange schemes, where old FM 

radios can be traded in for discounted digital receivers. 

2. Interest-Free Installments and Financing Options 
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• EMI Plans: Provide zero-interest EMI options to make digital 

radios more affordable. 

• Microloans for Rural Consumers: Introduce microloan 

programs for low-income households to buy digital radios without 

financial burden. 

3. Promotion of Hybrid Receivers 

• Dual-Mode Devices: Encourage the production and sale of FM-

digital hybrid receivers to reduce consumer hesitation during the 

transition. 

• Smartphone Integration: Promote affordable smartphones with 

built-in digital radio features, reducing the need for standalone 

devices. 

4. Tax Relief on Digital Radio Receivers 

• GST Reduction or Exemption: Reduce or exempt taxes on digital 

radio receivers to lower the retail price. 

• Tax Credits: Offer tax rebates to consumers who buy digital radios 

early to encourage quick adoption. 

5. Targeted Distribution Programs for Vulnerable Groups 

• Free or Subsidized Radios for Low-Income Households: Provide 

free or low-cost digital radios to economically weaker sections 

through government welfare schemes. 
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• Community Distribution Centers: Set up distribution hubs in 

rural areas or public centers to make affordable radios available in 

underserved regions. 

• CSR and NGO Partnerships: Collaborate with corporate social 

responsibility (CSR) programs and NGOs to donate radios to senior 

citizens, rural communities, and other vulnerable groups. 

6. Consumer Awareness Campaigns 

• Information Drives: Conduct public awareness campaigns 

about the benefits of digital radio and the availability of affordable 

receivers. 

• Language-Friendly Communication: Provide all promotional 

materials and guides in local and regional languages to reach 

diverse audiences. 

• Tutorials on Usage: Offer video tutorials and user guides to help 

non-tech-savvy consumers use digital receivers effectively. 

7. Easy Access through Government and Retail Channels 

• Public Distribution Networks: Use government outlets, such as 

post offices, ration shops, or cooperative stores, to distribute 

affordable radios. 

• Online Marketplaces: Collaborate with e-commerce platforms to 

provide access to affordable digital radios across urban and rural areas. 
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• Incentives for Retailers: Offer retailers bonuses or tax 

exemptions for selling digital radios at low margins to benefit 

consumers. 

8. Standardization and Open-Source Technology 

• Affordable Technology Standards: Ensure the use of 

standardized, open-source technology in digital radio devices to 

reduce manufacturing costs and prices for consumers. 

• Quality Control: Regulate product quality to ensure that affordable 

receivers meet a minimum performance standard, protecting 

consumers from subpar products. 

9. Collaborative Manufacturing and Supply Chain Support 

• Local Production Incentives: Encourage local production of 

digital radios, reducing reliance on costly imports and making receivers 

more affordable. 

• Bulk Procurement by Government: The government can procure 

devices in bulk and distribute them to the public at subsidized rates. 

10. Grievance Redressal and Consumer Support 

• Helplines for Consumers: Set up 24/7 helplines to assist 

consumers with purchasing and usage-related queries. 

• Complaint Resolution Platforms: Establish online platforms for 

consumers to report issues with product availability, pricing, or quality. 

Conclusion 
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These consumer-friendly measures—combining subsidies, tax 

relief, awareness campaigns, and targeted outreach—will ensure that digital 

radio receivers are both affordable and accessible to all. A coordinated 

approach involving government, private sector, and social 

organizations is necessary to ensure inclusive digital adoption across 

different socio-economic groups. 

 

Q8.  Should private radio broadcasters be permitted to simulcast 

their live terrestrial channels on the Internet? If yes, what 

should be the terms and conditions for such simulcast? Please 

provide your comments with detailed justification. 

Comments  :   Yes. 

 Private radio broadcasters should be permitted to simulcast their 

live terrestrial channels on the Internet. Allowing simulcasting can 

bring several benefits to both broadcasters and consumers, while also 

supporting the digital transition. Below are key reasons, potential 

benefits, and safeguards associated with permitting simulcasting: 

Benefits of Simulcasting for Broadcasters and Consumers 

1. Increased Reach and Accessibility 

• Geographical Expansion: Internet simulcasting allows radio stations 

to reach national and global audiences, breaking the geographical 

limitations of FM signals. 
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• Inclusivity: It ensures that people in areas with poor FM coverage 

(e.g., rural, hilly regions) can still access live content via the Internet. 

• Convenient Access: Consumers can listen to radio stations through 

smartphones, tablets, laptops, and smart speakers. 

2. Digital Adoption and Future-Proofing 

• Supports Digital Transition: Simulcasting aligns with the move 

towards digital radio broadcasting by building an audience base 

on new platforms. 

• Experimentation with New Formats: Broadcasters can test 

innovative content delivery models (such as interactive shows or 

live chats) online. 

3. New Revenue Opportunities for Broadcasters 

• Digital Advertising: Internet simulcasting enables targeted digital 

ads, increasing revenue through personalized ad insertion. 

• Subscription Models: Broadcasters could explore freemium or 

subscription-based services, where certain content is exclusive to 

online listeners. 

• Sponsorships and Partnerships: Internet platforms offer more 

flexibility for collaborations with brands through sponsored content. 

4. Improved Listener Experience 

• On-Demand Access: Listeners could pause, rewind, or replay live 

radio streams, enhancing the user experience. 
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• Multimedia Features: Online streaming allows integration of text, 

images, and links, providing additional value to listeners (e.g., song 

lyrics, news articles, or event updates). 

Challenges and Safeguards 

1. Copyright and Licensing Issues 

• Music Royalties and Licensing Compliance: Broadcasters must 

comply with licensing requirements for music and other 

copyrighted content when streaming online. 

• Safeguards for Content Ownership: Clear regulations should 

define broadcast and online content rights to avoid conflicts with 

content creators. 

2. Fair Competition with Streaming Services 

• Level Playing Field: Ensure that traditional broadcasters have the 

same regulatory freedom as music streaming platforms to avoid 

an unfair competitive environment. 

• Avoid Overregulation: Regulations for simulcasting should not 

burden radio stations with complex compliance requirements that 

could discourage adoption. 

3. Internet Infrastructure and Access Issues 

• Network Neutrality: Governments should ensure net neutrality, 

preventing internet service providers from blocking or throttling radio 

streams. 
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• Bandwidth and Infrastructure Development: Investment in 

broadband infrastructure is necessary to ensure uninterrupted 

access to live radio streams. 

Policy Recommendations for Simulcasting 

1. Allow Simulcasting with Minimal Restrictions: 

o Encourage simulcasting to promote innovation and 

competition with streaming platforms. 

2. Simplified Licensing Framework: 

o Introduce a simple licensing structure that covers both 

terrestrial and online broadcasting to reduce administrative 

overhead. 

3. Content and Advertising Regulations: 

o Regulate advertising standards and content across 

platforms to prevent misleading or harmful promotions. 

4. Consumer Privacy Protections: 

o Ensure that broadcasters follow data protection regulations 

and do not misuse listener data collected through online 

platforms. 

5. Pilot Programs and Industry Support: 

o Launch pilot programs to help broadcasters transition to 

simulcasting and explore best practices. 

Conclusion 



63 
 

Permitting private radio broadcasters to simulcast their terrestrial 

channels on the Internet benefits both consumers and broadcasters. 

It promotes digital adoption, increases content reach, and creates 

new revenue streams, while also enhancing the overall listener 

experience. With appropriate safeguards for copyright, licensing, and 

fair competition, simulcasting can serve as a bridge to the future of radio 

broadcasting in a digital-first world. 

Consumer Benefits  : 

 Allowing private radio broadcasters to simulcast their live terrestrial 

channels on the Internet offers several advantages to consumers. Here is 

an overview of the consumer benefits and the significance of such 

permission: 

Key Consumer Benefits of Simulcasting Live Terrestrial Radio on 

the Internet 

1. Increased Accessibility and Coverage 

• No Geographic Restrictions: Consumers from remote, rural, or 

international locations can access local radio stations via the Internet. 

• Overcomes Signal Issues: Simulcasting eliminates issues caused by 

poor FM signal quality in areas with terrain-related challenges or 

infrastructure limitations. 

• Cross-Platform Availability: Listeners can tune in through 

smartphones, computers, and smart speakers, making radio 

available across multiple devices. 



64 
 

2. Enhanced User Convenience 

• 24/7 Access Anywhere: Listeners can stream radio content on the 

go, ensuring uninterrupted access even when away from traditional 

radio receivers. 

• Replay and Pause Options: Online platforms allow users to pause, 

rewind, or catch up on missed programs, enhancing their listening 

experience. 

• Offline Options via Podcasts: Some radio stations may offer 

recorded shows or podcasts as part of their online service, 

expanding content availability. 

3. Better Content Diversity 

• Access to Regional and Niche Content: Consumers can explore 

different stations from across the country or world, gaining 

access to niche programs or regional music. 

• Thematic Channels and New Formats: Simulcasting encourages 

the development of interactive shows, thematic playlists, and 

multimedia content, enriching the listening experience. 

4. Improved Audio Quality 

• High-Quality Streaming: Digital streaming offers clearer sound 

quality with less interference compared to FM broadcasts. 

• Adaptive Streaming: Many platforms use adaptive bitrate 

streaming, ensuring the audio remains smooth even on slower Internet 

connections. 
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5. Value-Added Features for Consumers 

• Interactive Services: Internet streaming allows listeners to interact 

with shows via chat, polls, or social media. 

• Real-Time Updates: Integration of text-based updates, song 

information, and interactive advertising enhances engagement. 

• Personalized Experience: Digital radio platforms could offer 

personalized content recommendations or targeted alerts based 

on user preferences. 

6. Free Access with Optional Premium Services 

• Freemium Models: Most online radio streams are free, with optional 

paid features (e.g., ad-free listening or exclusive content), giving 

consumers flexibility. 

• Ad-Supported Content: Listeners who prefer not to pay can still 

access high-quality content through advertising-supported 

models. 

7. Promotes Digital Literacy and Adoption 

• Bridges the Digital Divide: Encouraging simulcasting introduces 

more people to digital platforms, promoting digital literacy and the 

habit of consuming content online. 

• Alignment with Smart Devices: As people use more smart 

devices and IoT tools, internet radio integrates seamlessly into their 

daily lives. 
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Conclusion 

Permitting private radio broadcasters to simulcast live terrestrial 

channels on the Internet brings substantial benefits to consumers, 

including improved access, convenience, content diversity, and 

audio quality. This approach ensures that radio remains relevant and 

competitive in a digital-first era, catering to modern consumer needs and 

preferences. With thoughtful regulations to protect consumer interests and 

promote fair competition, simulcasting will significantly enhance the radio 

listening experience for audiences across different demographics. 

Terms and conditions  : 

 To ensure that private radio broadcasters can simulcast their live 

terrestrial channels on the Internet while safeguarding consumer 

interests and fostering fair competition, clear terms and conditions should 

be implemented. These conditions must address licensing, content 

regulation, copyright, advertising, and consumer protection. Below 

are the recommended terms and conditions: 

1. Licensing and Permissions 

• Unified License: Broadcasters must obtain a single license or 

modify their existing license to include the right to simulcast content 

online. 

• Renewal Process: The simulcasting permission should be linked to 

regular license renewals, with broadcasters required to comply with 

updated regulations periodically. 
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• Geographical Restrictions: If required, broadcasters must adhere 

to any region-specific restrictions (e.g., for content limited to 

certain states or countries). 

2. Copyright and Content Ownership 

• Copyright Compliance: All content, including music and other 

copyrighted material, must comply with copyright laws, with 

appropriate licenses from content owners. 

• Royalties: Broadcasters must pay royalties to music producers, 

artists, and licensing bodies for content streamed online. 

• Content Exclusivity Rules: Broadcasters should not restrict 

access to content only on digital platforms that is otherwise meant to 

be freely available terrestrially. 

3. Content and Advertising Regulations 

• Ad Content Consistency: Advertisements aired on terrestrial radio 

must not differ significantly from those on the online stream to avoid 

consumer confusion. 

• Targeted Advertising Rules: Any targeted digital ads on the 

simulcast stream must comply with relevant data privacy laws (such 

as the Information Technology Act in India or GDPR). 

• Content Standards: All simulcast content must adhere to 

broadcasting content guidelines regarding decency, offensive 

language, and public safety. 

4. Consumer Privacy and Data Protection 
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• User Data Collection: Broadcasters must disclose their data 

collection practices and provide users with the option to opt out of 

non-essential data collection. 

• Compliance with Privacy Laws: All broadcasters must comply with 

data protection laws, ensuring that listener data is not sold or 

shared without consent. 

5. Service Quality Standards 

• Uninterrupted Streaming: Broadcasters must maintain consistent 

streaming quality and minimize service disruptions to ensure a 

seamless user experience. 

• Technical Support and Feedback Mechanisms: Broadcasters 

must offer consumer support services and mechanisms to report 

technical issues or provide feedback on programming. 

6. Consumer Access and Non-Discrimination 

• Free and Open Access: Terrestrial radio content that is simulcast 

online must remain freely accessible without mandatory subscription 

fees. 

• Non-Discrimination Across Platforms: Broadcasters should not 

favor one internet platform (such as exclusive streaming deals) at 

the expense of public access. 

7. Fair Competition and Market Practices 
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• Level Playing Field: Private radio broadcasters should receive the 

same regulatory flexibility as online streaming platforms to remain 

competitive. 

• Anti-Monopoly Safeguards: Simulcasting should not be used to 

monopolize or block access to content by competing services or 

broadcasters. 

8. Consumer Awareness and Transparency 

• Disclosure of Streaming Options: Broadcasters must inform 

consumers about the availability of online streaming services 

through websites, apps, and on-air announcements. 

• Broadcast Schedule Consistency: The online stream should closely 

mirror the terrestrial broadcast schedule to avoid confusing 

listeners. 

• Fee Disclosure: If certain features (like ad-free listening) require 

payment, this should be clearly disclosed upfront to consumers. 

9. Monitoring and Reporting Obligations 

• Compliance Reporting: Broadcasters must submit periodic 

compliance reports to the relevant regulatory authority, detailing 

their adherence to the terms and conditions. 

• Audit Requirements: Regulators may conduct audits of the 

content and service to ensure compliance with rules on advertising, 

copyright, and privacy. 

10. Dispute Resolution Mechanism 
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• Grievance Redressal: Broadcasters must establish a grievance 

redressal mechanism for consumers facing issues with simulcast 

services. 

• Regulatory Oversight: Any disputes between broadcasters, 

consumers, or content owners should be resolved through arbitration 

or referred to a broadcasting authority. 

11. Emergency and Public Service Broadcasting 

• Emergency Alerts: Simulcasting services must accommodate 

emergency broadcasts, such as weather warnings or public safety 

messages, without delay. 

• Public Interest Programs: Broadcasters should promote public 

service programming online, ensuring these messages reach a 

broader audience. 

12. Penalty Provisions for Non-Compliance 

• Fines and Penalties: Non-compliance with the terms (e.g., copyright 

violations or data misuse) should attract penalties or license 

suspension. 

• License Revocation: Repeated violations can result in revocation 

of the simulcasting license, ensuring accountability. 

Conclusion 

These terms and conditions balance the interests of broadcasters, 

consumers, and regulators. They ensure a seamless and fair transition 
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to simulcasting by addressing issues like copyright, privacy, advertising, 

and service quality. By maintaining fair competition and 

transparency, consumers benefit from improved access to content while 

broadcasters explore new revenue streams and remain competitive in the 

digital age. 

To Protect Consumers  : 

To protect consumers and ensure a positive experience, specific terms 

and conditions for private radio broadcasters should be established 

when they simulcast their live terrestrial channels on the Internet. These 

terms should promote accessibility, transparency, privacy, and quality 

while balancing consumer rights with broadcasting innovation. 

Consumer-Focused Terms and Conditions for Internet Simulcasting 

by Private Radio Broadcasters 

1. Free and Open Access 

• No Mandatory Subscription: Terrestrial radio content that is 

simulcast online must remain freely accessible to consumers, 

ensuring continuity between platforms. 

• Limited Paywall Use: If broadcasters offer additional premium 

features (e.g., ad-free listening or exclusive content), the standard live 

content must still be available without charge. 

2. Content Transparency and Consistency 
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• Clear Communication: Broadcasters must inform consumers of any 

variations in schedules or programming between terrestrial and 

online channels. 

• Real-Time Information: Metadata (e.g., song titles, 

advertisements, or program schedules) should be available during 

online broadcasts for greater consumer transparency. 

• Avoid Misleading Promotions: Ads and content must be consistent 

between terrestrial and online platforms to prevent consumer 

confusion. 

3. Consumer Data Privacy and Security 

• Data Protection Compliance: Broadcasters must follow data 

privacy regulations (e.g., India’s IT Act or GDPR) and protect 

listener information. 

• Opt-In for Data Collection: Consumers must be provided with the 

option to opt-in or out of non-essential data collection, such as for 

personalized ads or recommendations. 

• No Data Sharing Without Consent: Listener data collected through 

online platforms must not be shared or sold to third parties without 

explicit consumer consent. 

4. Advertising Guidelines 

• Ad Transparency: Advertisements must be clearly marked and 

identifiable, preventing sponsored content from being disguised as 

programming. 
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• Ad Frequency Limits: To ensure a positive listening experience, 

broadcasters should follow limits on the frequency and duration 

of advertisements in simulcast streams. 

• Targeted Ads with User Consent: Personalized ads must only be 

shown if the consumer has provided explicit consent for targeted 

advertising. 

5. Accessible and Inclusive Services 

• Compatibility with Devices: Simulcasting services should be 

available on a range of devices (e.g., smartphones, computers, smart 

speakers) to ensure broad accessibility. 

• Support for Disabled Consumers: Online platforms must include 

accessibility features, such as closed captions or text-to-speech 

functions, where relevant. 

• Multilingual Options: Whenever possible, content should be 

available in multiple languages to serve diverse audiences. 

6. Service Quality and Technical Reliability 

• Minimum Service Standards: Broadcasters must ensure that online 

streams maintain a consistent audio quality and minimize 

interruptions. 

• Adaptive Streaming: Platforms should support adaptive 

streaming to offer smooth playback even on slow or unstable internet 

connections. 
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• Timely Resolution of Technical Issues: Broadcasters must provide 

a consumer helpline or support channel for reporting technical 

issues and offer timely resolutions. 

7. Grievance Redressal Mechanism 

• Complaint Registration Process: A user-friendly mechanism 

for consumers to register complaints about the service must be in 

place. 

• Response Timelines: Broadcasters should commit to specific 

timelines for resolving complaints and grievances related to online 

services. 

• Escalation of Unresolved Issues: If complaints remain unresolved, 

consumers should have access to regulatory authorities (e.g., 

Telecom Regulatory Authority of India - TRAI) for further action. 

8. Fair Usage Policies and Net Neutrality 

• No Discriminatory Practices: Broadcasters must not restrict 

access to their online streams based on the listener’s network or 

internet service provider. 

• Net Neutrality Compliance: All simulcast content must be equally 

accessible, with no preferential treatment or blocking by any party, 

ensuring fair access for all consumers. 

9. Public Interest and Emergency Services 
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• Public Safety Announcements: Broadcasters must ensure that 

emergency alerts (such as weather warnings or disaster 

notifications) are available on both terrestrial and online platforms. 

• Public Service Programming: Simulcasting should promote public 

interest content, ensuring important information reaches a broader 

audience. 

10. Consumer Awareness and Education 

• Awareness Campaigns: Broadcasters must run awareness 

campaigns to educate consumers about the availability and benefits 

of simulcasting. 

• Clear Usage Guidelines: Instructions for accessing online streams 

and any associated features (such as premium content or interactive 

services) should be easy to find and follow. 

Conclusion 

These consumer-focused terms and conditions ensure that 

private radio broadcasters provide accessible, transparent, and secure 

online services while simulcasting their terrestrial channels. By protecting 

privacy, ensuring fair access, and delivering consistent content quality, these 

measures will promote a positive consumer experience and help radio 

broadcasting thrive in the digital era. 
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Q9.  (i) Should the provisions relating to eligibility criteria       

Prescribed in FM Phase-III Policy guidelines be adopted for 

Digital Radio Broadcast Policy? 

(ii) If yes, is there any need to add or remove any criteria? 

(iii) If not, please suggest the plausible eligibility criteria for 

granting authorisation for digital radio broadcasting. 

Comments  : 

 Adopting the eligibility criteria from the FM Phase-III Policy for 

a Digital Radio Broadcast Policy could provide a familiar framework, but 

some adaptations may be necessary. Below is a breakdown of the factors to 

consider when deciding whether to adopt the FM Phase-III eligibility 

provisions for digital broadcasting: 

1. Similarities in Broadcast Objectives 

• Both FM and Digital Radio aim to offer public entertainment, news, and 

value-added services. 

• Having consistent eligibility criteria can reduce confusion for 

broadcasters who wish to transition from FM to digital. 

Pros: 

• Ensures continuity in policy. 

• Promotes smooth migration from FM to digital broadcasting. 

• Creates a level playing field by avoiding discrepancies between FM and 

digital platforms. 

2. Differences in Technology & Infrastructure 
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• Digital Radio involves different technical standards (e.g., DAB, DRM) 

that may require specialized infrastructure. 

• Unlike FM, Digital Radio allows for better spectrum efficiency and 

the possibility of multiplexing (broadcasting multiple channels on a 

single frequency). 

Adaptation Required: 

• Eligibility could include technical competence and the capacity to 

deploy digital transmission infrastructure. 

• Criteria may need to focus on network readiness (beyond financial 

eligibility) to ensure efficient rollouts. 

3. Public Service Obligations and Diversity Considerations 

• FM Phase-III guidelines limit market concentration to ensure diversity 

of content. Similar limits may need to be incorporated into digital radio 

policy. 

Pros: 

• Prevents monopolization of radio licenses. 

• Promotes fair competition and content diversity, essential for the public 

service nature of radio broadcasting. 

4. Financial Eligibility and Business Model 

• FM Phase-III imposes net worth requirements on applicants to 

ensure financial stability. 
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• However, digital radio broadcasters might require different financial 

criteria due to lower infrastructure costs (like no need for extensive 

towers). 

Adaptation Required: 

• Modify net worth thresholds based on the different cost structures of 

digital radio. 

• Encourage more community and niche broadcasters with relaxed 

financial criteria, since digital platforms support smaller-scale 

operations. 

5. Spectrum Allocation & Licensing Fees 

• FM licenses are awarded based on a bidding process (auction), with 

market-size-based fees. Digital Radio may require a different approach 

to encourage adoption (e.g., lower licensing fees). 

Adaptation Required: 

• Offer incentives (e.g., reduced fees or subsidies) to encourage early 

digital radio adoption. 

• Licensing could focus on long-term spectrum planning to prevent 

interference between FM and digital broadcasts. 

Conclusion 

While many aspects of the FM Phase-III Policy are relevant and can 

provide a solid foundation for the Digital Radio Broadcast Policy, some 
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adaptations are essential. Digital broadcasting presents new technical and 

financial dynamics, so the policy should be more flexible to accommodate 

smaller players, innovative content models, and technological 

advancements. 

Thus, it would be wise to adopt key provisions from the FM 

Phase-III guidelines but tailor financial, technical, and licensing 

frameworks specifically for the digital context. 

Eligibility criteria for a Digital Radio Broadcast Policy :  

The eligibility criteria for a Digital Radio Broadcast Policy 

should be designed to promote technological adoption, diversity, fair 

competition, and public interest. These criteria must accommodate the 

unique features of digital radio (e.g., spectrum efficiency, multiplexing 

capabilities) while ensuring financial and operational stability. 

This detailed framework for eligibility may be adopted: 

1. Legal Entity Requirement 

• Applicants must be registered legal entities under the Companies 

Act, Societies Act, Trusts Act, or equivalent statutes for educational 

and community broadcasters. 

• Foreign ownership should be regulated, with maximum FDI limits 

(e.g., 49% or as per national media policy) to ensure local control over 

content. 
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Rationale: 

Prevents fraudulent entities from participating and ensures accountability. 

2. Technical Competence 

• Applicants must demonstrate technical capacity to establish and 

maintain a digital broadcasting system using technologies like DAB+ 

(Digital Audio Broadcasting) or DRM (Digital Radio Mondiale). 

• Applicants must submit: 

o A plan for deploying infrastructure (transmitters, multiplexes). 

o Proof of technical partnerships (if applicable). 

Rationale: 

Ensures smooth rollouts and minimizes service disruptions, preventing 

under-prepared operators from wasting spectrum resources. 

3. Financial Stability 

• Net worth and paid-up capital requirements should be 

proportionate to the market size or the type of digital license sought 

(national, regional, or community). 

• Suggested net worth: 

o National licenses: ₹10 crores (~$1.2 million) 

o Regional licenses: ₹3 crores (~$360,000) 

o Community broadcasters: Exempt or minimal financial 

requirement 
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Rationale: 

Prevents financially weak entities from causing market failures while allowing 

smaller players to participate through tiered financial criteria. 

4. Content Diversity and Public Service Obligations 

• Applicants should commit to content diversity, including: 

o Minimum local content quotas (e.g., 30% of broadcast 

hours). 

o Programs addressing public interest, such as news, education, 

and cultural content. 

• Community and educational broadcasters should be prioritized 

or exempt from certain commercial restrictions to foster grassroots 

content development. 

Rationale: 

Encourages diversity and ensures the digital spectrum serves broad public 

interests. 

5. Anti-Monopoly Restrictions 

• Restrictions on market concentration to prevent monopolies: 

o No entity should own more than one national license or more 

than 25% of regional licenses in a specific market. 

o Cross-media ownership norms (e.g., restrictions on ownership by 

companies controlling significant stakes in TV or print media). 
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Rationale: 

Prevents monopolization and promotes competitive, pluralistic radio 

broadcasting. 

6. Compliance with Spectrum Allocation Policy 

• Applicants must comply with spectrum regulations (e.g., using 

specific frequencies allocated for digital radio). 

• Operators must ensure non-interference with existing FM or AM 

channels during transitions. 

Rationale: 

Avoids signal interference and ensures optimal use of spectrum. 

7. Licensing and Fees 

• Incentive-based licensing fees: 

o Lower initial fees for early adopters. 

o Revenue-sharing models (e.g., 4% of gross revenue 

annually) instead of high fixed license fees to promote adoption. 

• Community and non-profit broadcasters could be exempt from 

licensing fees. 

Rationale: 

Encourages participation from both large and small broadcasters, promoting 

early adoption of digital radio. 

8. Social Responsibility and Regulatory Compliance 
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• Applicants must undertake to comply with regulatory guidelines, 

including: 

o Adherence to advertising codes and content censorship 

laws. 

o Ensuring non-discriminatory content that aligns with 

community values and avoids harmful messaging. 

Rationale: 

Maintains ethical standards and prevents misuse of the broadcasting 

platform. 

9. Migration Policy for Existing FM Broadcasters 

• Existing FM operators should be given priority licenses for the same 

or adjacent markets to promote smooth migration to digital platforms. 

• Provide discounted fees or incentives for those transitioning from 

FM to digital broadcasting. 

Rationale: 

Facilitates a seamless transition to digital radio, minimizing disruptions in 

service. 

10. Sustainability and Innovation Incentives 

• Encourage operators to incorporate green technology in 

infrastructure (e.g., solar-powered transmitters). 

• Offer incentives for innovative content delivery models like 

interactive radio, podcasts, and value-added services. 
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Rationale: 

Aligns the broadcasting industry with environmental goals and evolving user 

behavior. 

Conclusion 

These eligibility criteria for Digital Radio Broadcasting balance 

financial soundness, technological competence, content diversity, 

and public interest while promoting healthy competition and innovation. 

The policy should accommodate both commercial broadcasters and 

community/educational operators, creating a diverse and vibrant digital 

radio ecosystem. 

For the Benefit of Consumers  : 

 Designing the eligibility criteria for a Digital Radio Broadcast 

Policy with consumer benefits in mind requires focusing on content 

quality, diversity, affordability, and accessibility. Below is a framework that 

ensures consumer-centric broadcasting: 

1. Commitment to Content Diversity and Local Relevance 

• Mandatory local content quotas: 

o At least 30-40% of content must promote local culture, 

languages, and regional programming. 

• Public interest programming: 

o Broadcasters must provide free access to news, educational 

programs, and emergency alerts. 
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Consumer Benefit: 

This ensures that consumers receive relevant and diverse content in 

their local language and access to essential public information. 

2. Affordable and Transparent Pricing Models 

• Mandatory free-to-air channels: A minimum number of digital 

radio channels should be free. 

• Transparent subscription models: If paid services are offered, 

clear and upfront information about prices, content tiers, and 

charges must be provided. 

Consumer Benefit: 

Consumers get access to essential programming without extra costs, 

with clear options for additional paid content if desired. 

3. Technical Competence for Seamless Broadcasting 

• Broadcasters must demonstrate the capacity to provide high-

quality sound and uninterrupted services (e.g., DRM, DAB+ 

technologies). 

• Operators must provide 24/7 customer support to resolve 

consumer complaints swiftly. 

Consumer Benefit: 

Consumers enjoy high audio quality, reliable services, and quick 

resolutions to service disruptions. 

4. Accessible Services and Inclusivity 
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• Broadcasters should offer content for persons with disabilities, 

such as: 

o Radio programs with audio descriptions. 

o Accessibility features (e.g., voice commands for radio apps). 

• Ensure nationwide coverage, including rural areas, to avoid 

exclusion of underserved communities. 

Consumer Benefit: 

Ensures that radio services are inclusive and accessible to all sections of 

society, including marginalized groups. 

5. Restrictions on Advertisements and Consumer Exploitation 

• Cap the number of advertisements per hour (e.g., 10 minutes per 

hour). 

• Prohibit deceptive or misleading advertisements to protect 

consumer interests. 

Consumer  Benefit: 

Limits intrusive ads, ensures uninterrupted listening experiences, and 

protects consumers from harmful marketing practices. 

6. Regulatory Compliance and Public Feedback Mechanism 

• Broadcasters must comply with advertising codes, censorship 

laws, and public decency standards. 

• Consumer feedback mechanisms: 
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o Operators must publish an annual consumer report 

summarizing complaints and how they were addressed. 

o A grievance redressal platform must be available for listeners 

to submit complaints. 

Consumer Benefit: 

Promotes transparency and accountability, empowering consumers to 

express concerns and receive timely redressal. 

7. Affordable Devices and Consumer Awareness Programs 

• Collaborate with manufacturers to provide affordable digital radio 

receivers and mobile app integration. 

• Launch consumer awareness programs to educate the public on 

how to access and benefit from digital radio services. 

Consumer Benefit: 

Reduces the entry barrier by making receivers affordable and ensures 

consumers know how to take full advantage of digital radio. 

8. Market Competition for Consumer Choice 

• Prevent monopolies: 

o No entity should control more than 25% of licenses in a 

particular region. 

• Encourage new entrants and community broadcasters by 

offering discounted licenses or subsidies. 
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Consumer Benefit: 

Ensures a variety of radio stations, giving consumers more choices and 

preventing price hikes or content control by a few operators. 

9. Spectrum Efficiency and Environmental Responsibility 

• Operators must adopt energy-efficient technologies and follow 

spectrum-use guidelines to prevent interference with other channels. 

• Promote shared infrastructure models (e.g., multiplexing) to 

reduce costs and environmental impact. 

Consumer Benefit: 

Keeps services affordable, prevents signal disruptions, and ensures the 

sustainability of broadcasting. 

10. Public Emergency Broadcasting Obligations 

• Broadcasters must provide real-time emergency alerts (natural 

disasters, accidents, or health warnings) without subscription or 

charges. 

• Mandate partnerships with government agencies to relay critical 

announcements. 

Consumer Benefit: 

Ensures consumers receive timely and life-saving information during 

emergencies. 

Conclusion 
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These eligibility criteria promote content diversity, accessibility, 

affordability, transparency, and public welfare. By balancing technical 

competence, financial stability, and public interest obligations, the Digital 

Radio Broadcast Policy ensures that consumers enjoy high-quality 

services with a focus on inclusivity, safety, and affordability. 

 

Q10. Should the financial eligibility criteria provided in existing  

Policy guidelines be adopted for digital radio broadcasting 

policy? If not, what should be the financial eligibility criteria 

for different categories of cities for digital radio broadcasting? 

Provide your suggestions with detailed justification. 

 

 

Comments  : 

 Adopting financial eligibility criteria from existing policy guidelines for 

digital radio broadcasting requires careful consideration. Here are some key 

points to help assess whether it is appropriate: 

Arguments for Adopting Existing Financial Eligibility Criteria: 

1. Consistency and Continuity: 

o Ensures policy coherence across broadcasting platforms, 

simplifying the regulatory landscape. 

o Aligns with existing frameworks used for FM, AM, or community 

radio licenses. 

2. Ease of Implementation: 
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o Government bodies and broadcasters are familiar with the 

criteria, reducing learning curves. 

o Minimizes the need to create new eligibility norms from scratch. 

3. Financial Stability Assurance: 

o Helps screen applicants, ensuring only financially sound entities 

enter the space, reducing the risk of failure. 

4. Fairness and Non-Discrimination: 

o Using the same benchmarks across FM, AM, and digital radio 

ensures equal opportunities and treatment for all players. 

Challenges of Adopting Existing Criteria for Digital Radio: 

1. Different Cost Structures: 

o Digital radio broadcasting infrastructure (such as DAB+ or DRM) 

has unique technical requirements, which may differ in cost from 

FM. 

o Internet radio and app-based streaming involve different 

business models (e.g., subscription or ad-based), requiring 

tailored financial criteria. 

2. Encouraging New Entrants: 

o Rigid financial benchmarks may discourage startups, smaller 

players, or non-traditional broadcasters (like podcasting 

platforms) from entering the digital space. 

3. Investment Flexibility: 
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o Digital radio allows scalability; broadcasters can begin small and 

grow. Fixed financial thresholds may not reflect the varied nature 

of potential market participants. 

4. International Precedents: 

o Countries that have adopted digital radio (e.g., Norway or the 

UK) may have customized eligibility frameworks. India might 

benefit from similar customizations to suit its local context. 

Recommendations: 

1. Hybrid Approach: 

o Combine elements of existing financial criteria with new, more 

flexible standards tailored to the digital ecosystem. 

2. Tiered Financial Requirements: 

o Offer lower entry thresholds for smaller or community-based 

digital broadcasters while maintaining higher benchmarks for 

larger commercial ventures. 

3. Consultation Process: 

o Engage stakeholders from both traditional radio and digital 

sectors to create a balanced policy that promotes innovation 

without compromising financial integrity. 

In conclusion, adopting existing financial eligibility criteria 

could serve as a useful starting point, but modifications are likely 

necessary to address the distinct economic dynamics of digital radio 

broadcasting. A hybrid or tiered model may ensure inclusivity while ensuring 

financial discipline. 
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Hybrid eligibility Model  : 

A hybrid eligibility model for digital radio broadcasting should 

balance financial stability with flexibility for innovation, considering 

the diverse players (like startups, community broadcasters, and large media 

companies) entering the digital space. Below are some suggestions on how 

this hybrid model could be structured. 

Key Elements of Hybrid Eligibility Criteria for Digital Radio 

Broadcasting 

1. Tiered Financial Thresholds Based on Broadcaster Type 

• Different types of broadcasters should have distinct eligibility 

requirements. For instance: 

o Large Commercial Broadcasters (e.g., major media 

companies): 

▪ Net Worth: INR 5–10 crore 

▪ Annual Turnover: Minimum INR 2–5 crore 

▪ License Fee: Higher, with commitments to nationwide or 

multi-regional coverage. 

o Small/Community Broadcasters: 

▪ Net Worth: INR 10–25 lakh 

▪ Subsidized License Fee: Reduced or waived for 

community service or nonprofit ventures. 

o Startups and New Entrants: 
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▪ Conditional License: Lower upfront financial 

requirements with gradual scaling based on revenue 

growth. 

Why this works: Encourages diversity by supporting small players while 

maintaining robust checks for large players. 

2. Performance-Based Escalation of Financial Requirements 

• Phased Financial Obligations: 

o In the first 2–3 years, a broadcaster can operate with a lower 

net worth requirement. 

o As the broadcaster grows, higher financial thresholds or license 

renewal fees will apply, based on: 

▪ Number of listeners/subscribers 

▪ Coverage area (local vs. regional vs. national) 

▪ Ad revenue or subscription revenue milestones 

Why this works: Promotes scalability without burdening smaller 

broadcasters early on. 

3. Revenue-Sharing Models for Digital Broadcasters 

• Instead of a fixed annual license fee, revenue-sharing mechanisms 

can apply: 

o X% of Annual Revenue (e.g., 4-6%) shared with the 

government as a license fee. 
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o Cap on License Fee: For community broadcasters, a revenue-

sharing model could have an upper cap to limit financial strain. 

Why this works: Accommodates fluctuating revenues common in digital 

media, especially for startups. 

4. Financial Relaxations for Innovation and Niche Segments 

• Incentives for Innovation: 

o Relaxed eligibility criteria for digital broadcasters focusing on 

public interest content (e.g., education, local culture, niche music 

genres). 

o Incubation support or grants for startups offering technological 

innovations like AI-based radio services or regional-language 

platforms. 

Why this works: Encourages innovation in content creation and delivery, 

which is critical for digital platforms. 

5. Public-Private Partnership (PPP) Options 

• Government and private broadcasters can collaborate under PPP 

models, where financial thresholds are shared. 

• Local governments or municipalities can support community 

broadcasters by reducing infrastructure or operational costs. 

Why this works: Encourages collaboration while reducing financial barriers 

for smaller entities. 
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Sample Framework of Hybrid Financial Criteria 

Broadcaster 

Type 

Net 

Worth 
Turnover License Fee Other Conditions 

Large Commercial 

Broadcasters 

INR 5–

10 

crore 

INR 2–5 

crore 
INR 50 lakh + 

Nationwide/ 

Regional 

Community 

Broadcasters 

INR 

10–25 

lakh 

N/A 
Waived/Subsidi

zed 

Must serve public 

interest 

Startups/Innovati

ve Platforms 

INR 

25–50 

lakh 

Conditiona

l Fee 

Revenue-

sharing model 
Scalable over time 

 

Conclusion 

A hybrid eligibility model should promote financial stability for 

established players while encouraging innovation and inclusivity for 

smaller and niche broadcasters. This can be achieved through tiered 

thresholds, phased requirements, revenue-sharing models, and financial 

incentives for innovation. 

This approach aligns policy with the unique nature of digital radio, 

fostering a competitive yet diverse and vibrant broadcasting environment. 
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Q11. Should the provisions regarding the period of permission as  

Per existing Policy Guidelines be adopted for the Digital Radio 

Broadcast Policy? If not, what should be the validity of the 

period of permission for Digital Radio Broadcasting? Provide 

your suggestions with detailed justification. 

Comments  : 

 Adopting the provisions for the period of permission (license 

duration) from existing policy guidelines—such as those used for FM radio, 

community radio, or AM broadcasting—into the Digital Radio Broadcast 

Policy requires a nuanced approach. Below is an analysis of the pros and 

cons, along with recommendations. 

Analysis of Existing Provisions for Period of Permission 

Typically, existing FM radio licenses in India are granted for 10 years, 

with renewal options, while community radio licenses have shorter terms 

(often 5 years). These durations may or may not suit digital broadcasting, 

depending on the business model and technology lifecycle. 

Arguments for Adopting Existing License Periods (10–15 Years): 

1. Consistency Across Platforms: 

o A uniform licensing period ensures fairness between traditional 

and digital broadcasters. 

o Helps established broadcasters transition to digital platforms 

without disruption. 

2. Investment Security: 
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o Long-term licenses (e.g., 10–15 years) give broadcasters 

confidence to invest in infrastructure, content development, and 

audience building. 

3. Operational Stability: 

o Broadcasting is a capital-intensive business, requiring time to 

achieve profitability. A longer period ensures stability for large 

broadcasters. 

Challenges with Adopting Existing License Durations: 

1. Technology Changes Rapidly in Digital Media: 

o Unlike traditional radio, digital radio platforms (e.g., DAB+, DRM, 

or streaming services) evolve quickly. 

o A fixed 10–15 year period may not account for disruptive 

innovations or shifts in audience behaviour (e.g., shift from radio 

to podcasts or apps). 

2. Flexibility Needed for Smaller Players: 

o Startups, community broadcasters, and niche players may not 

need or afford long-term licenses initially. 

o Shorter licenses (e.g., 3–5 years) with flexible renewal options 

might work better for such entrants. 

3. Global Practices in Digital Broadcasting: 

o Many countries using digital radio (like Norway or the UK) have 

adopted shorter licenses with regular performance reviews 

and renewals to stay aligned with market trends and technology 

upgrades. 
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Recommendations for a Hybrid License Model for Digital Radio 

A one-size-fits-all model for license duration may not suit the 

dynamic nature of digital broadcasting. A hybrid approach based on 

broadcaster type and market conditions is more appropriate. 

1. Tiered License Durations Based on Broadcaster Type 

• Large Commercial Broadcasters: 

o License Period: 10–15 years 

o Rationale: Provides long-term stability for capital-intensive 

operations and network expansion. 

• Community Broadcasters/Non-Profits: 

o License Period: 5 years 

o Rationale: Provides flexibility to serve public interest without 

long-term financial burdens. 

• Startups and Small Digital Broadcasters: 

o License Period: 3 years (with easy renewal options) 

o Rationale: Encourages innovation and experimentation without 

locking them into long-term commitments. 

2. Performance-Based License Renewal Mechanism 

• Broadcasters could receive shorter initial licenses (3–5 years) with 

an option to renew for longer periods (up to 10–15 years) based on: 

o Listener base or subscriber growth 

o Compliance with content guidelines 

o Revenue performance and service expansion 
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Why this works: Keeps broadcasters accountable while allowing them to 

scale over time. 

3. Periodic Reviews for Technology Alignment 

• Introduce mid-term reviews (every 5 years) for long-term licenses 

to ensure that broadcasters are aligned with technological advances 

and market needs. 

o Example: If the market shifts to new digital standards, the 

license holder may be required to adopt the latest technologies. 

Why this works: Avoids regulatory lag and ensures that the policy keeps 

pace with rapid tech changes. 

Conclusion 

While existing policy provisions for license duration (e.g., 10 years) can 

provide a baseline for digital radio, they need to be tailored for the 

digital landscape. A hybrid model—with tiered durations, performance-

based renewals, and periodic reviews—would better suit the fast-evolving 

nature of digital broadcasting. This ensures operational stability for large 

broadcasters, flexibility for new entrants, and alignment with 

technological changes. 

 

Q12. Should the provisions regarding the Earnest Money Deposit 
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provided in existing policy guidelines be adopted for the 

Digital Radio Broadcast policy? If not, what should be the 

Earnest Money Deposit for digital radio broadcasting services? 

Comments  : 

 Whether Earnest Money Deposit (EMD) provisions from existing 

broadcasting policy guidelines (such as for FM radio or community radio) 

should be adopted for the Digital Radio Broadcast Policy depends on 

several factors. Below is an analysis, followed by a hybrid recommendation 

tailored for digital radio. 

Purpose of Earnest Money Deposit (EMD) 

EMD is typically required to: 

1. Ensure Serious Bidders: Prevent frivolous applications by requiring 

financial commitment. 

2. Protect Against Non-Compliance: Encourage broadcasters to fulfill 

obligations, such as operational commitments, by holding refundable 

deposits. 

3. Level Playing Field: Screen applicants with a basic financial 

threshold to promote fair competition. 

Arguments for Adopting Existing EMD Provisions: 

1. Consistency Across Platforms: 

o A uniform EMD requirement would align digital radio with FM, 

AM, or community radio, ensuring fairness. 

o Helps filter out unserious applicants. 
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2. Ensures Financial Discipline: 

o Even digital broadcasters should demonstrate financial 

capability, especially those planning large-scale operations. 

o Protects the government or licensing authority from risks related 

to non-operational license holders. 

3. Compliance and Accountability: 

o Holding an EMD incentivizes broadcasters to meet deployment 

timelines, content obligations, and other commitments. 

Challenges with Direct Adoption of Existing EMD Provisions: 

1. Barrier for New Entrants and Startups: 

o Rigid EMD amounts could discourage smaller players, startups, 

and niche broadcasters that may have innovative but less capital-

intensive models. 

o Digital radio may attract a more diverse pool (including online-

only stations), which needs lower entry barriers. 

2. Different Cost Structure in Digital Broadcasting: 

o Digital radio infrastructure (e.g., streaming platforms) requires 

less initial investment than FM radio towers. 

o A high EMD might not reflect the actual financial risk or cost of 

operations for many digital broadcasters. 

3. Revenue Volatility: 

o Startups and smaller players in the digital ecosystem may have 

fluctuating revenue streams, making it difficult for them to lock 

large sums of money in EMD. 
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Recommendations for a Hybrid EMD Model for Digital Radio 

A customized EMD model can balance financial discipline with 

flexibility for different types of broadcasters. 

1. Tiered EMD Based on Broadcaster Type and Scope 

• Large Commercial Broadcasters: 

o EMD Amount: INR 50 lakh – 1 crore 

o Rationale: These broadcasters have larger capital bases and 

may operate regionally or nationally. 

• Community and Non-Profit Broadcasters: 

o EMD Amount: INR 50,000 – 2 lakh 

o Rationale: Community-focused broadcasters should not be 

burdened with large deposits, encouraging public service 

ventures. 

• Startups and Small Digital Platforms: 

o EMD Amount: INR 5 lakh – 10 lakh 

o Rationale: Ensures seriousness without deterring innovation 

from smaller players and startups. 

2. Performance-Based EMD Refunds 

• Full or Partial Refund: After meeting operational milestones, a 

portion of the EMD could be refunded (e.g., 50% after the first year of 

successful operation). 
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• Retention of EMD for Non-Compliance: In case of delays, the 

government could retain a percentage of the EMD to encourage timely 

rollout. 

3. Alternative Security Mechanisms for Startups 

• Instead of upfront EMD, startups or small broadcasters could offer 

bank guarantees or staggered payments (e.g., EMD split over the 

first two years). 

• Why this works: Ensures that financial discipline is maintained 

without locking working capital early on. 

Sample EMD Framework for Digital Radio 

Broadcaster Type 
EMD 

Amount 
Conditions Refund 

Large Commercial 

Broadcasters 

INR 50 lakh – 

1 crore 

Based on 

nationwide scope 

After 1–2 years of 

compliance 

Community 

Broadcasters 

INR 50,000 – 

2 lakh 
Subsidized 

Full refund if 

compliant 

Startups/Small 

Broadcasters 

INR 5 lakh – 

10 lakh 

Option for 

staggered 

payments 

Partial refund 

possible 

 

Conclusion 
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While EMD provisions from existing broadcasting policies can 

provide a good starting point, direct adoption may not be suitable for 

digital radio due to differences in cost structure and market dynamics. A 

hybrid EMD model—with tiered amounts, performance-based refunds, and 

alternative security mechanisms—would encourage innovation while 

maintaining financial discipline. This approach ensures flexibility for small 

players and accountability for large ones, fostering a vibrant digital 

radio ecosystem. 

 When considering the adaptation of Earnest Money Deposit (EMD) 

provisions from existing policies for digital radio broadcasting in other 

countries, it is essential to align with established frameworks in public 

procurement and broadcasting regulations. The EMD typically serves to 

ensure that only serious bidders participate and prevents non-compliance 

with tender conditions. 

In the context of broadcasting policies, several countries implement 

practices such as licensing fees or bid securities to filter committed 

operators. International organizations like the International 

Telecommunication Union (ITU) emphasize that policies governing digital 

transitions must foster fair competition and attract capable operators while 

discouraging speculative participation. 

Adopting similar EMD mechanisms in new digital broadcasting policies 

should align with the legal and financial ecosystem. Many regulators 

recommend a careful balance—setting EMDs high enough to deter unserious 

participants but not so high that they discourage smaller, innovative players 
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from entering the market. Flexibility and phased payment options can also 

be employed to enhance accessibility for new entrants. 

These practices suggest that TRAI should adapt their EMD provisions 

according to local market conditions and align them with broader digital 

transition objectives, such as maximizing coverage and encouraging 

innovation in broadcasting services. 

 

Q13. What should be the amount of application processing fee for 

Digital Radio Broadcast services? Please provide your 

suggestions with justification. 

Comments  :  No Comments. 

 

Q14. Should the provisions regarding the Performance Bank  

Guarantee provided in existing policy guidelines be adopted 

for the Digital Radio Broadcasting services? If not, what 

should be the amount of Performance Bank Guarantee for 

digital radio broadcasting services? 

Comments  : 

 Adopting Performance Bank Guarantee (PBG) provisions for 

Digital Radio Broadcasting services can enhance service accountability 

and protect public interests.  

Key considerations: 

1. Ensuring Service Quality and Timely Rollout: 
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o PBG acts as a financial safeguard to ensure compliance with 

rollout obligations and quality standards by broadcasters. 

o Non-compliance with service obligations can result in financial 

penalties, promoting timely service launch. 

2. Alignment with Existing Telecommunications/Radio Policies: 

o PBG is already used in broadcasting licenses (e.g., FM radio) and 

telecom sectors to ensure operators fulfill their commitments. 

Extending similar provisions ensures consistency. 

o Government can adapt the PBG amount and requirements based 

on factors specific to digital radio technology, such as capital-

intensive infrastructure or phased rollout. 

3. Protection Against Regulatory or Operational Default: 

o In case of breaches or service shutdowns by the broadcaster, the 

government can recover costs or damages. 

o PBG discourages frivolous participation by uncommitted 

operators. 

4. Encourages Investor Confidence: 

o A structured PBG mechanism signals regulatory seriousness and 

reliability, attracting more serious and capable participants in 

digital radio broadcasting. 

Challenges or Modifications to Consider: 

1. Initial Financial Burden on Operators: 
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o Setting an unreasonably high PBG might discourage smaller or 

new entrants in the digital radio space, especially since the sector 

may require heavy upfront investments. 

2. Need for Technology-Specific Adjustments: 

o Digital radio technology (e.g., DAB, DRM) may involve different 

phases of deployment and infrastructure needs compared to FM 

radio, requiring tailored PBG provisions (e.g., phased 

guarantees). 

3. Possibility of Gradual Reduction: 

o The policy can include provisions to reduce the PBG over time as 

operators meet performance milestones. 

Recommendation: 

Adopting the PBG provisions from existing broadcasting or 

telecom guidelines with modifications to fit the digital radio context 

seems beneficial. The policy framework should balance accountability with 

market flexibility, ensuring operators are encouraged to invest without 

excessive financial burdens while protecting public interests and spectrum 

resources. 

This approach will align with India’s goals for efficient spectrum use 

and expanding modern broadcasting services, ensuring participants meet 

their obligations responsibly. 

 

Q15. Should the provisions regarding the time schedule for signing  
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Of authorisation and operationalisation of radio channel as 

prescribed in existing policy guidelines be adopted for Digital 

Radio Broadcasting services? If not, please suggest with 

justification the changes required in the time schedule for 

signing of authorisation and operationalisation for channels 

for Digital Radio Broadcasting services. 

Comments  : 

 Adopting provisions regarding the time schedule for signing 

authorization and operationalization of radio channels for Digital 

Radio Broadcasting services requires careful consideration of the 

differences between traditional broadcasting (e.g., FM) and digital 

broadcasting. Here’s a balanced analysis on whether these provisions from 

existing policies should apply: 

Adopting Existing Time Schedule Provisions 

1. Promotes Timely Rollout of Services: 

o A clear time schedule ensures operators launch services promptly 

after securing authorization, preventing delays in spectrum 

utilization and public service availability. 

o It ensures stakeholders, including the government, broadcasters, 

and advertisers, can plan operations and marketing campaigns 

efficiently. 

2. Consistency with Telecom/Broadcasting Standards: 

o Digital Radio services need to align with the regulatory rigor 

already in place for FM or AM services. Using similar 



109 
 

timeframes ensures policy consistency and smooth sectoral 

transitions between analog and digital formats. 

o The pre-existing time schedules provide a tested framework 

that can minimize ambiguity and reduce scope for non-

compliance. 

3. Mitigates Hoarding of Spectrum: 

o Without strict deadlines, operators might acquire authorizations 

but delay launch, depriving the public of new services and 

causing spectrum underutilization. Enforcing time-bound 

schedules prevents spectrum hoarding. 

Challenges to Consider for Digital Radio 

1. Need for Flexibility Due to Technology Differences: 

o Digital Radio (e.g., DAB, DRM) involves more complex 

infrastructure requirements than analog FM broadcasting. For 

example, network planning, multiplexing stations, and 

content management may require additional time for setup. 

o In some cases, digital radio channels are launched in phases 

(pilot, limited rollout, full-scale operation). The existing policy 

guidelines may need adjustments to accommodate these stages. 

2. Market Readiness and Adoption Issues: 

o Digital Radio is still in the early phases of adoption in many 

regions. Enforcing a rigid time schedule might discourage 

operators due to the financial and technical uncertainty 

associated with market penetration. 
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3. International Best Practices Favor Phased Rollouts: 

o In countries like the UK and Norway, where digital radio has 

been successful, regulatory frameworks provide phased 

timelines for different stages of operationalization. This 

allows broadcasters to adjust their strategies based on market 

feedback and evolving technology. 

Recommendations 

• Adopt Existing Time Schedule Provisions with Adjustments: 

o The authorization signing should follow the same timeframes 

as FM radio, ensuring consistency and timely licensing. 

o However, the operationalization deadlines can incorporate 

flexibility based on infrastructure milestones, such as 

phased spectrum use or pilot testing phases. 

• Introduce Milestone-Based Timelines: 

o For example, operators could be required to start pilot 

operations within 6 months and fully operationalize 

services within 18-24 months, with flexibility for delays 

subject to regulatory approval. 

• Penalties for Delays: 

o The policy should include incentives for timely rollout and 

penalties for unjustified delays, similar to existing 

frameworks but adapted for the digital radio environment. 

Conclusion 
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Using existing time schedule provisions will ensure accountability 

and prevent delays, but modifications are essential to accommodate the 

technical and market-specific challenges of digital radio. A phased 

approach with milestone-based timelines will strike a balance between 

regulatory discipline and the practical realities of deploying new technology. 

 When adopting the time schedule for signing authorization and 

operationalization of digital radio channels, the existing policy guidelines 

for traditional FM/AM broadcasting need specific modifications to reflect 

the unique challenges of Digital Radio Broadcasting (e.g., DAB, DRM, 

or HD Radio). Here are the essential modifications to ensure smooth 

implementation: 

Essential Modifications : 

1. Phased Rollout with Milestone-Based Deadlines 

• Why Needed: Digital radio often involves more complex 

infrastructure, including multiplexers, transmitters, and encoding 

systems. 

• Modification: 

o Break down operationalization into stages: 

▪ Stage 1: Authorization Signing (within 3-6 months of 

grant). 

▪ Stage 2: Pilot Operations (within 6-12 months). 

▪ Stage 3: Full Launch (within 18-24 months or based on 

coverage targets). 
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o Milestones can also include testing phases and network trials 

before full rollout. 

2. Flexible Extensions Based on Technological or Market Readiness 

• Why Needed: Technology deployment might be delayed due to 

unforeseen issues like infrastructure challenges, equipment imports, or 

vendor delays. Additionally, market adoption of digital radio may not 

be immediate. 

• Modification: 

o Allow flexible extensions for justifiable reasons, such as: 

▪ Delays in equipment delivery. 

▪ Testing/adjustment phases based on public feedback. 

o Extensions should be time-limited (e.g., an additional 6-12 

months) with regulatory oversight to ensure compliance. 

3. Regional and Network Coverage Targets 

• Why Needed: Digital radio broadcasting usually operates using 

multiplexes shared by several channels. Full national coverage may 

not be achieved immediately, and rollout might be regional. 

• Modification: 

o Set regional operational deadlines (e.g., metro cities within 

6-12 months, smaller towns within 18-24 months). 

o Allow networks to scale coverage gradually, but with clear 

network expansion targets to avoid indefinite delays. 

4. Penalty Structure Adapted to Digital Radio 
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• Why Needed: In digital radio, multiple broadcasters share a common 

infrastructure, meaning that delays might not always be due to one 

party’s fault. 

• Modification: 

o Introduce adjusted penalties for failure to meet deadlines, 

taking into account shared infrastructure dependencies. 

o Use performance-linked incentives for operators who 

achieve timely operationalization milestones. 

5. Pilot and Experimental Phases for New Technologies 

• Why Needed: Since digital broadcasting technologies (like DRM or 

DAB) may require local testing to ensure proper signal propagation and 

compatibility with receivers, pilot operations are essential. 

• Modification: 

o Include mandatory pilot phases (e.g., 3-6 months) before 

full-scale commercial launch. 

o Pilot operations should have less stringent compliance 

requirements to encourage experimentation and debugging. 

6. Incorporating Public Awareness and Market Penetration 

Requirements 

• Why Needed: Unlike FM radio, digital radio adoption requires public 

education and awareness efforts to encourage the purchase of digital 

receivers. 

• Modification: 
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o Include deadlines for public awareness campaigns (e.g., 

within 3-6 months of launch) to ensure market readiness. 

o Operators could be required to provide status reports on 

market penetration and availability of receivers to the 

regulator. 

Proposed Modified Time Schedule Example 

 

Milestone Deadline 

Authorization Signing Within 3-6 months of license award 

Infrastructure Setup 6-12 months (Phase 1) 

Pilot/Trial Broadcast 6-12 months after setup 

Initial Rollout (Metro) 12-18 months 

Full Operationalization 18-24 months, with flexibility for market readiness 

Conclusion 

The time schedule for Digital Radio Broadcasting needs to be more 

flexible and milestone-based compared to FM broadcasting. A phased 

approach with regional and pilot targets, as well as penalty 

flexibility, ensures that operators can handle technological, market, and 

infrastructure challenges effectively while meeting regulatory requirements. 

These modifications will help foster innovation without compromising on 

accountability and spectrum efficiency. 
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Q16. What should be the provisions relating to the annual fee  

Including payment methodology be adopted for digital radio 

broadcasting services? Provide your suggestions with 

detailed justification. 

Comments  :   No Comments. 

 

 

 

Q17. Should there be a minimum amount of annual fee for digital  

Radio broadcasting services? What should be the criteria for 

deciding such a minimum annual fee? Provide your 

suggestions with detailed justification. 

Comments  :  No Comments. 

 

Q18. Do you agree that the amended provisions of calculating  

Annual fee as 4% of GR only and de-linking it from Non-

Refundable One Time Entry Fee (NOTEF), be made applicable 

to existing operational FM radio channels, who migrate to 

digital radio broadcasting? 

Comments  :   No Comments. 

 

Q19. What should be the definition of Gross Revenue (GR) to be  

Adopted for digital radio broadcasting services? Provide your 

suggestions with detailed justification. 
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Comments  :  No Comments. 

 

Q20. Should the provisions regarding the restrictions on multiple 

permissions in a city be adopted for Digital Radio 

Broadcasting services? Please provide your suggestions with 

detailed justification. 

Comments  : 

 Adopting restrictions on multiple permissions (ownership caps) 

within a city for Digital Radio Broadcasting (DRB) services involves 

balancing competition, diversity, and market growth. While these restrictions 

are applied in FM radio broadcasting to ensure pluralism and prevent 

monopolies, the unique nature of digital radio requires a nuanced approach. 

Key Factors to Consider for Digital Radio Broadcasting 

1. Multiplicity of Channels through Multiplexing Technology 

• Digital radio multiplexing allows several broadcasters to share the 

same frequency, meaning more channels can be offered per license 

than in analog FM. 

• Implication: Unlike FM radio, the number of available channels in 

digital radio is not as limited, which reduces the risk of monopolization. 

Multiple operators can exist in the same frequency band without 

compromising spectrum. 

2. Encouraging Investment and Innovation 
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• Market entry into digital radio broadcasting involves significant 

infrastructure investments (e.g., multiplexers, new transmitters, 

and receivers). Allowing a single entity to own multiple channels might 

attract more serious investors willing to commit long-term. 

• Modification: Restrictions on multiple permissions could be relaxed 

in the early phases of deployment to encourage investment and 

content development. 

3. Maintaining Diversity of Content and Pluralism 

• While digital radio offers more channels, there is still a risk that 

ownership concentration could limit content diversity (e.g., many 

channels owned by the same entity promoting similar content). 

• Modification: Introduce content-based or genre-specific 

guidelines to ensure variety across channels, even if one operator 

holds multiple licenses. 

4. Market Maturity and Future Competition 

• In the initial stages of digital radio, the market may not be mature 

enough to attract multiple operators in every city. Strict restrictions on 

multiple permissions could result in underutilization of spectrum and 

delay service launch. 

• Modification: The regulator could gradually introduce 

restrictions as the market grows, ensuring that operators who 

initially receive multiple licenses do not dominate the market 

indefinitely. 
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5. International Best Practices 

• In countries like Norway and the UK, which have successfully 

implemented digital radio, some broadcasters own multiple channels 

within the same multiplex. However, regulatory oversight ensures 

that the diversity of content is maintained and the public interest is 

protected. 

Recommendations 

1. Temporary Relaxation of Multiple Permissions in Initial 

Phases 

o Allow single entities to hold multiple licenses during the 

early stages of digital radio deployment to encourage 

investment. 

o Operators can own multiple channels within the same or different 

multiplexes to ensure rapid rollout. 

2. Set Limits on Market Share Post-Market Maturity 

o As the market matures, gradually introduce ownership caps 

to prevent excessive concentration. For example: 

▪ No operator should control more than 25-30% of total 

digital radio channels in a city. 

▪ Alternatively, limit the number of channels an operator can 

own within a single multiplex. 

3. Content Diversity and Genre Regulations 
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o Introduce content-based diversity rules to ensure operators 

holding multiple licenses broadcast distinct genres (e.g., news, 

entertainment, educational content). 

4. Review and Adapt Based on Market Response 

o Conduct periodic market reviews to determine if further 

restrictions on multiple permissions are necessary to promote 

competition and pluralism. 

Conclusion 

While restrictions on multiple permissions help prevent 

monopolization in traditional broadcasting, digital radio’s multiplexing 

technology offers greater flexibility and capacity. A phased approach—

initial relaxation followed by gradual restrictions as the market matures—will 

encourage investments and innovation without compromising long-term 

content diversity and competition. 

 

Q21. Should the frequency be considered, or multiple channels 

operated on single frequency be considered for the purpose of 

putting restriction on multiple channels in a city? Please 

provide your suggestions with detailed justification. 

Comments  : 

 For Digital Radio Broadcasting (DRB), determining restrictions on 

multiple channels in a city involves carefully assessing whether frequency 

ownership or multiple channels on a single frequency should count 

toward the restriction. Digital radio technologies, such as DAB (Digital 
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Audio Broadcasting) or DRM (Digital Radio Mondiale), enable multiple 

channels to operate on the same frequency through multiplexing. Here 

is a breakdown of the key considerations: 

Key Considerations for Restricting Multiple Channels in a City : 

1. Multiplexing Technology and Shared Frequencies 

• DRB technologies allow multiple broadcasters to share a 

single frequency (multiplex). For example, one frequency can carry 

multiple radio stations (often 10–15) by encoding them digitally. 

• Impact: Restricting operators at the frequency level may become 

impractical, as several broadcasters rely on the same multiplex 

infrastructure. 

Recommendation: 

• Focus on channel ownership, not frequency ownership. This 

ensures that restrictions reflect how many individual channels (or 

programs) a single operator can control, regardless of the shared 

frequency used. 

2. Ensuring Content Diversity across Channels 

• Even though multiple channels operate on the same frequency, an 

operator owning many channels within a multiplex could limit 

content variety by broadcasting similar types of programs (e.g., all 

entertainment, no news). 
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• Impact: Placing a restriction based on channel count—rather than 

frequency—ensures that no operator dominates the market or limits 

diversity, even within a shared frequency. 

Recommendation: 

• Restrict the number of channels an operator can control within 

a multiplex or across multiple multiplexes to maintain diversity. 

Example: One operator may own no more than 2-3 channels within 

a multiplex. 

3. Fair Spectrum Utilization and Market Entry 

• If restrictions are based only on frequency control, large operators 

may monopolize spectrum through collaborative control over 

shared multiplexes. On the other hand, allowing multiple channels 

per operator within a multiplex encourages efficient spectrum use and 

gives smaller players access. 

Recommendation: 

• Allow multiple operators to share frequencies, but impose limits on 

how many channels a single operator can own across the city. 

4. International Practices: Ownership Restrictions Based on 

Channels 

• UK, Norway, and Germany have applied ownership caps based 

on the number of channels per operator within multiplexes, rather than 
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restricting frequency control. This approach encourages shared 

infrastructure while ensuring content diversity. 

Recommendation: 

• Use channel-based restrictions rather than frequency-based ones, 

following international best practices for digital radio. 

Recommended Policy Framework 

1. Channel-Based Ownership Cap: 

o Limit the number of channels a single operator can control 

within a city, such as 25-30% of total channels available in 

a city across all multiplexes. 

o Alternatively, restrict operators to a maximum of 2-3 

channels per multiplex. 

2. Content Diversity Rule: 

o Operators with multiple channels must broadcast distinct 

content types (e.g., news, entertainment, or education) to 

prevent monopolization of specific genres. 

3. Monitor Infrastructure Control: 

o Ensure that no single operator has disproportionate control 

over a shared multiplex, even if multiple operators use the 

same frequency. 

Conclusion 
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For Digital Radio Broadcasting, restrictions should focus on the 

number of channels controlled by an operator, rather than frequency 

ownership, due to the shared nature of digital radio frequencies through 

multiplexing. This ensures content diversity, fair market competition, 

and efficient spectrum use without impeding technological flexibility. 

 Given the nature of Digital Radio Broadcasting (DRB), it is more 

appropriate to place restrictions based on multiple channels operated by 

a single entity, rather than on frequency ownership. Here’s an analysis 

of why channel-based restrictions are more suitable: 

1. Multiplexing Technology: One Frequency, Many Channels 

• DRB technologies (like DAB or DRM) allow multiple channels to 

operate on a single frequency through multiplexing. 

• Impact: Restricting ownership based solely on frequency would be 

ineffective since multiple broadcasters and channels can share the 

same frequency. 

Conclusion: 

• Channel ownership should be the focus, as frequency ownership 

does not reflect the actual number of stations or programs a 

broadcaster controls. 

2. Ensuring Content Diversity 

• Even if a frequency is shared, an operator controlling too many 

channels within the same multiplex could reduce content 
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variety. For example, one broadcaster could monopolize multiple 

channels with similar content (e.g., all entertainment). 

Conclusion: 

• Restrictions on the number of channels per operator (whether 

within one frequency or across multiple frequencies) ensure content 

diversity. 

3. Encouraging Efficient Use of Spectrum 

• Restricting frequency ownership would discourage collaborative use 

of multiplexes, leading to underutilization of spectrum. Instead, 

focusing on channels promotes efficient use by encouraging multiple 

broadcasters to share infrastructure. 

Conclusion: 

• Channel-based restrictions promote collaborative 

infrastructure use and ensure spectrum is efficiently utilized. 

4. Aligning with International Practices 

• Countries like Norway, Germany, and the UK apply channel-

based restrictions, not frequency-based, to ensure fairness and 

diversity. 

• For example, broadcasters are allowed to operate multiple channels 

across a shared multiplex, but ownership caps are applied on the 

total number of channels an operator can control in a city. 
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Conclusion: 

• Channel-based ownership caps are in line with global best 

practices for digital radio. 

Recommended Approach 

1. Channel-Based Ownership Caps 

o Limit the number of channels an operator can own within a 

multiplex or across all multiplexes in a city (e.g., no more than 

2-3 channels per multiplex or 25-30% of total city channels). 

2. No Restriction on Frequency Ownership 

o Allow shared use of frequencies without ownership 

restrictions to promote collaboration and efficient spectrum 

use. 

3. Content Diversity Guidelines 

o Operators controlling multiple channels must offer distinct 

content genres (e.g., news, entertainment, education) to 

prevent monopolization of specific formats. 

Conclusion 

For Digital Radio Broadcasting, restrictions should focus on 

channel ownership, not frequency ownership, because multiplexing 

allows several channels to share the same frequency. Channel-based 

restrictions ensure content diversity, efficient spectrum utilization, 

and fair market competition without impeding technological 

collaboration. 
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Q22. Do you agree that the maximum number of channels that has  

Been identified by MIB in category A+ and A cities as given in 

Table 3 should be put up for auction for digital radio 

broadcasting? If not, please give your suggestions with 

detailed justification and criteria for deciding the maximum 

number of channels in each of the cities mentioned in Table 3 

above. 

Comments  : 

  Yes, allocating the maximum number of channels for 

auction in Category A+ and A cities for digital radio broadcasting 

aligns with several policy objectives.  

1. Efficient Spectrum Utilization 

• Digital radio technologies such as DAB (Digital Audio 

Broadcasting) or HD Radio allow multiple channels to be broadcast 

on the same spectrum that would traditionally support only one FM 

station. 

• Auctioning the maximum possible channels ensures optimal use of 

the allocated frequency bands, avoiding underutilization. 

2. Promoting Competition and Diversity 

• Opening the field to more channels encourages greater competition 

among radio broadcasters, ensuring a variety of content—news, 

entertainment, education, and niche programming. 
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• This can also support smaller, community-focused broadcasters who 

might not otherwise enter the market. 

3. Economic Benefits for the Government 

• Auctioning more channels brings revenue to the government through 

license fees and spectrum auction proceeds, helping to fund 

further infrastructure for digital broadcasting. 

4. Adoption of Digital Radio 

• India’s shift from analog FM to digital radio is still at a nascent stage, 

and providing more channels could accelerate consumer 

adoption by increasing content options. 

• In A+ and A cities, which have higher population densities and 

greater purchasing power, more channels can cater to different 

language preferences and local cultures, driving adoption. 

5. Reducing Frequency Congestion 

• Analog FM channels are subject to frequency interference issues in 

densely populated urban centers. Expanding digital channels reduces 

such congestion since digital signals can handle multiple services 

within the same frequency space. 

Potential Concerns 

However, while maximizing channels is beneficial, some regulatory and 

operational checks are necessary: 
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• Spectrum planning must ensure no interference with other 

communication services. 

• Ensuring quality standards across a larger number of broadcasters 

to avoid dilution of service. 

Conclusion 

Yes, the maximum feasible channels should be auctioned for 

digital radio in A+ and A cities. This approach supports better spectrum 

use, greater competition, consumer benefits, and quicker adoption of digital 

radio in urban centers. 

 From a consumer perspective, maximizing the number of channels 

available through digital radio broadcasting offers several advantages: 

1. More Content Variety 

• Consumers gain access to a broader range of programs—music 

genres, talk shows, news, sports, and community-focused content—

beyond what is available on traditional FM channels. 

2. Enhanced Service Quality 

• Digital audio broadcasting provides better sound quality, 

minimizing static, signal interference, and audio dropouts common 

with analog FM. 

• Consumers in A+ and A cities, where signal congestion is a problem, 

benefit from a clearer listening experience. 
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3. Localized and Niche Content 

• With more channels available, broadcasters can offer local-language 

programs and special-interest content that cater to smaller 

communities or specific consumer needs. 

4. Interactive Features and Emergency Alerts 

• Digital platforms can provide interactive services (like song info, 

weather reports, or traffic updates). 

• Emergency broadcasts or public safety messages can also reach 

more people reliably. 

5. Lower Costs for Consumers 

• A competitive environment with many broadcasters encourages 

affordable subscription models or advertisement-funded free 

content, reducing costs for consumers. 

By auctioning the maximum channels for digital radio broadcasting, 

consumers will gain greater content diversity, better service quality, 

and increased accessibility, ultimately promoting a richer listening 

experience in urban areas. 

 

Q23. Should the provisions regarding the Programme Content  

Provided in the existing policy guidelines be adopted for 

Digital Radio Broadcasting? 

Comments  : 
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  It will be beneficial to adopt the existing policy guidelines 

regarding programme content for Digital Radio Broadcasting 

(DRB), but with some modifications and enhancements to reflect the 

unique opportunities and challenges of digital broadcasting.  

1. Content Quality and Standards 

o The current policy guidelines for FM radio include rules on 

decency, morality, and social responsibility, ensuring 

content respects cultural norms and avoids hate speech or 

offensive material. 

o Applying these same standards to digital radio ensures that 

consumers continue to receive trustworthy and high-quality 

content. 

2. Protection from Misleading or Harmful Content 

o Ensuring digital broadcasters adhere to rules against 

misinformation and sensationalism provides a safe content 

environment, which is critical given the potential reach of digital 

radio. 

3. Continuity and Familiarity for Listeners 

o By extending familiar content rules, consumers can 

transition from analog FM to digital radio without disruption 

in service expectations or program reliability. 

Areas Where Modifications Could Improve Consumer Benefits: 

1. Content Diversity and Niche Programming 
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o Digital radio’s capacity for more channels means there’s scope 

for more diverse and niche content (e.g., podcasts, 

multilingual programming). The guidelines should promote 

inclusivity and ensure underserved audiences also benefit from 

the platform. 

2. Interactive and On-Demand Content 

o Digital platforms offer new features such as on-demand 

listening, song metadata, or interactive services. 

Guidelines should incorporate policies that protect consumers' 

data privacy when interacting with these new features. 

3. Ad-Free or Subscription-Based Models 

o Digital broadcasting can introduce ad-free or hybrid 

subscription models. Rules should protect consumers from 

intrusive advertising and ensure transparency in any 

premium content offerings. 

4. Emergency and Public Interest Broadcasts 

o Guidelines should be updated to include requirements for 

emergency alerts and public interest information, making 

full use of digital radio’s real-time broadcasting capabilities. 

Conclusion 

The existing policy guidelines on program content should 

form the baseline for digital radio broadcasting, but 

enhancements are needed to reflect the greater potential of 

digital radio. This ensures consumers benefit from both the quality 
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standards of traditional radio and the expanded opportunities of 

digital technology. 

  The provisions regarding programme content from the 

existing policy guidelines should be adopted for Digital Radio 

Broadcasting (DRB), but with appropriate adjustments to address the 

new possibilities and challenges of digital broadcasting.  

1. Ensures Continuity and Consumer Trust 

• Applying the existing guidelines maintains consistency in content 

standards, fostering trust among consumers transitioning from analog 

to digital platforms. 

• It helps avoid confusion and ensures that broadcasters adhere to the 

same moral, ethical, and decency standards as FM radio. 

2. Promotes Consumer Safety and Accountability 

• The current provisions on offensive content, hate speech, and 

misinformation should carry over to digital platforms to safeguard 

consumer interests. 

• Accountability mechanisms, such as complaints and grievance 

redressal processes, should also extend to digital radio. 

3. Balances Innovation with Responsibility 

• Digital radio enables new formats—interactive services, on-

demand content, and niche programming. While innovation should be 

encouraged, existing provisions should evolve to regulate data 
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privacy, content moderation, and advertising standards for 

these formats. 

4. Protects Against Unregulated Commercialization 

• The advertising regulations from FM guidelines should also apply 

to prevent intrusive or misleading ads. This is essential for ensuring 

that consumers are not overwhelmed by excessive commercials or 

opaque subscription models. 

5. Modifications to Consider for Digital Radio 

While the foundation of the existing policy guidelines is sound, the 

following enhancements may be required for DRB: 

• Niche and local content encouragement: Digital radio can support 

community broadcasting, which may require more flexible rules to 

foster diversity. 

• Emergency alert mechanisms: Policies should mandate the use of 

emergency alert broadcasts for consumer safety. 

• Transparency in interactive content: Guidelines should cover 

data protection when listeners engage with interactive elements or 

targeted advertising. 

Conclusion 

The existing policy guidelines for program content should 

be adopted for Digital Radio Broadcasting, ensuring continuity, 

consumer safety, and responsible broadcasting. With 
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necessary updates for privacy, interactivity, and content diversity, 

these guidelines will better serve consumers in the evolving digital 

radio landscape. 

Q24. Should digital radio broadcasters be allowed to broadcast  

self curated news and current affairs programs as 

recommended by TRAI in its recommendations dated 5th 

September 2023? If yes, what should be the duration of such 

programs. Please give your suggestions with detailed 

justifications. 

Comments  : 

 Allowing digital radio broadcasters to air self-curated news and 

current affairs content, as recommended by TRAI, would significantly 

impact the media landscape, which is currently dominated by public 

broadcasters like All India Radio (AIR). Here are the key ways this 

change could alter the dynamics: 

1. Diversification of News Sources 

• Presently, AIR holds a near-monopoly on radio news, ensuring 

uniformity in content but limiting diversity of perspectives. Allowing 

private digital broadcasters to air news could introduce more 

viewpoints, promoting plurality and localized coverage that 

reflects regional interests better. 

• This shift could empower private broadcasters to offer niche news 

segments, such as hyper-local or sector-specific content, which 

consumers increasingly prefer. 
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2. Competition and Innovation in News Formats 

• Private broadcasters, driven by competition, might experiment with 

innovative formats, such as interactive bulletins, on-demand news, 

and podcasts, enhancing user engagement. 

• New content styles—such as fact-checking segments, analysis-

focused programs, and infotainment—may emerge, offering 

listeners higher quality and diverse content options. 

3. Challenges to Public Broadcasting 

• With increased competition from private players, public 

broadcasters like AIR could lose their exclusive grip on radio news, 

possibly impacting audience share. AIR may need to restructure 

and innovate to stay relevant. 

• If private broadcasters attract larger audiences with superior content, 

it may prompt policy shifts in funding and regulation for public 

broadcasters. 

4. Regulatory and Ethical Challenges 

• The introduction of self-curated news raises concerns about 

misinformation, bias, and sensationalism. Unlike AIR, which 

operates under strict government oversight, private broadcasters 

would require strong regulatory frameworks to ensure responsible 

journalism. 

• Content regulation—especially for news—would need careful design 

to balance freedom of expression with public accountability. 
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5. Impact on Consumer Choice and Accessibility 

• Consumers benefit from wider access to news that is no longer 

limited to a single source. However, ensuring affordable digital 

radio devices and adequate coverage in rural areas would be crucial 

to achieving this. 

• Interactive news services enabled by digital radio can provide 

consumers with more control, such as choosing topics of interest or 

receiving customized news alerts. 

Conclusion 

The shift to allow self-curated news by private digital 

broadcasters represents a major democratization of radio 

journalism. It promises greater diversity, competition, and 

innovation but also introduces challenges like regulation and 

misinformation risks. If managed well, it could create a vibrant and 

consumer-centric media ecosystem, pushing both public and private 

broadcasters to raise standards 

 Allowing digital radio broadcasters to air self-curated news and 

current affairs content raises several concerns regarding regulation and 

the authenticity of information. Here are the primary challenges: 

1. Misinformation and Fake News 

• The biggest concern is the spread of misinformation. In a 

competitive environment, private broadcasters may prioritize 
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sensationalism over accuracy to attract listeners. Without strong 

oversight, there is a risk of broadcasting unverified or misleading 

content, which could harm public discourse. 

2. Lack of Editorial Oversight 

• Unlike public broadcasters, which follow stringent editorial 

guidelines and government standards, private broadcasters may 

lack the infrastructure and processes for fact-checking and 

content validation. This raises concerns about the quality and 

objectivity of the news being aired 

3. Regulatory Gaps and Oversight Challenges 

• Monitoring multiple private broadcasters could prove difficult for 

regulatory bodies, especially if these stations operate across 

different regions with diverse content. The absence of clear 

regulatory frameworks could lead to inconsistent standards in 

content delivery. 

4. Risk of Political Bias or Influence 

• Private broadcasters could be vulnerable to political or corporate 

interests. Without proper safeguards, there is a chance that news 

programs might be biased or manipulated to serve particular 

agendas, compromising public trust in media 

5. Need for Balanced Regulation Without Censorship 
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• While regulations are needed to maintain authenticity and 

fairness, there is also the risk of overregulation leading to 

censorship. Striking a balance between freedom of expression and 

accountability is essential to ensure consumer benefits without 

stifling creativity or independence. 

However, concerns remain about the regulation and authenticity of 

information. Ensuring compliance with government standards and 

preventing misinformation will be critical. Some stakeholders might fear that 

allowing private stations to broadcast news could lead to biases or 

unchecked content, complicating media governance. 

Conclusion 

To address these challenges, robust guidelines for content 

validation, editorial standards, and regulatory oversight will be necessary. 

The focus should be on empowering consumers with reliable 

information while holding broadcasters accountable for content quality and 

accuracy. A collaborative approach involving broadcasters, regulators, 

and consumers will be critical for the successful transition to digital radio 

broadcasting. 

Duration of Programme : 

 The duration of self-curated news and current affairs content 

by digital radio broadcasters needs to balance between informing 

audiences and maintaining variety in programming to prevent news-
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heavy content from monopolizing airtime. However, there are a few 

recommendations and global practices that can guide this policy: 

1. Current FM Policy and Global Trends 

• In the FM Phase-III policy, private radio stations are currently not 

allowed to broadcast their own news and rely on AIR-sourced 

bulletins. This restricts airtime for news to brief, specific windows. 

• In countries like the UK and Australia, digital broadcasters air short 

news segments (typically 5-10 minutes) every hour to maintain 

relevance without overwhelming entertainment content. This model 

ensures a balance between news and other programming. 

2. Recommended Practices for Digital Radio in India 

• A gradual introduction of self-curated news to allow 

broadcasters to adjust responsibly. TRAI should recommend limiting 

news bulletins to different slots, ensuring programming diversity 

and avoiding continuous news feeds. 

• Short, frequent updates (3-5 minutes) with additional longer 

segments (08-10 minutes) at specific intervals might strike the right 

balance. This format allows listeners to stay informed without turning 

stations into 24/7 news channels. 

3. Consumer-Centric Approach 

• To maximize consumer benefit, news broadcasts could align with 

peak listening times (e.g., morning and evening commutes). This 
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ensures listeners get timely updates without disrupting other 

programming. 

• Offering customizable news updates through digital radio's 

interactivity, such as opting into longer news streams on demand, can 

further enhance consumer experience without fixed time constraints. 

Conclusion 

The optimal approach may involve limiting news to brief segments 

every hour (3-10 minutes) during regular programming, with extended 

bulletins reserved for specific slots like morning shows. Such an approach 

would maintain a diverse radio experience while addressing the demand 

for reliable, self-curated news. Regulatory bodies will need to monitor 

compliance and adjust the permissible duration as the market evolves to 

prevent misuse of airtime 

Following Precautions should be taken  : 

 When digital radio broadcasters are allowed to broadcast self-

curated news and current affairs programs, several precautions must 

be taken to maintain accuracy, impartiality, and public trust while 

aligning with the recommendations of the Telecom Regulatory Authority 

of India (TRAI). Here are key safeguards that should be implemented: 

1. Regulatory Framework Compliance 

• Authorization: Broadcasters should be registered and vetted by 

competent authorities such as the Ministry of Information and 

Broadcasting (MIB) to prevent unauthorized news dissemination. 



141 
 

• Guidelines Adherence: All content should follow the Programme 

and Advertising Codes under the Cable Television Networks 

Regulation Act, 1995 and any guidelines issued by TRAI or MIB. 

2. Fact-Checking Mechanism 

• Verification Protocol: Ensure that news and current affairs are 

thoroughly verified before broadcasting to prevent the spread of fake 

news or misinformation. 

• Dedicated Fact-Checking Unit: Broadcasters should establish 

internal or external partnerships with fact-checking organizations. 

3. Content Accountability and Transparency 

• Source Disclosure: The sources of news, especially when it concerns 

critical national or international affairs, must be disclosed wherever 

feasible to promote transparency. 

• Correction Mechanism: A system must be in place for quick 

retractions or corrections if errors are identified after broadcast. 

4. Restrictions on Sensitive Content 

• No Hate Speech or Offensive Content: Guidelines to prevent 

broadcasting of content that may promote communal hatred, 

violence, or political polarization. 

• Handling National Security Issues: Avoid sensationalism when 

reporting on national security matters, and adhere to emergency and 

embargo norms set by the government. 
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5. Equal Opportunity and Diversity of Opinions 

• Balanced Coverage: Ensure fair representation of all political 

parties, communities, and opinions to avoid biased reporting. 

• Right to Reply: Mechanisms for individuals or institutions to respond 

to news items involving them should be available to prevent 

defamation. 

6. Content Monitoring and Grievance Redressal 

• Self-Regulation and Monitoring: The establishment of internal 

editorial boards for monitoring content for compliance. 

• Grievance Redressal Mechanism: Broadcasters should maintain a 

transparent complaint system with clearly defined timelines to 

address public grievances. 

7. Data Privacy and Ethics 

• No Unauthorized Recording or Surveillance: Broadcasting 

entities should follow data privacy laws and refrain from intrusive 

reporting practices that may violate individual privacy. 

• Protection of Whistleblowers: Strict policies must be in place to 

protect the identity of whistleblowers when sensitive information is 

broadcast. 

8. Periodic Audits and Inspections 

• Audit Mechanism: Independent bodies or the MIB may conduct 

periodic audits to ensure compliance with the regulatory framework. 
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• License Review: Licenses should be reviewed periodically, with the 

possibility of revocation for repeated violations. 

Conclusion 

The introduction of self-curated news programs by digital radio 

broadcasters demands responsible practices, regulatory oversight, 

and strict adherence to journalistic ethics. TRAI’s recommendation 

seeks to ensure a vibrant media ecosystem while preventing misuse 

through clear accountability measures and operational transparency. 

 

Q25. Is there a need to prescribe the guidelines for genres of 

programmes that a broadcaster can provide on multiple 

channels available on a single frequency allocated to it for 

digital radio broadcasting? If yes, what should be the genres 

of channels permitted in digital broadcasting? Please give 

your suggestions with detailed justifications. 

Comments  :   Yes. 

 Prescribing guidelines for the genres of programs on multiple 

channels available on a single frequency for digital radio broadcasting is 

necessary to ensure fairness, diversity, quality, and responsible use 

of the allocated spectrum. Below are the key reasons and considerations for 

introducing such guidelines: 

Why Guidelines are Necessary for Program Genres? 

1. Efficient Spectrum Utilization 
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• Digital radio broadcasting uses single-frequency multiple 

channels (via DAB+ or DRM technologies), which can lead to 

concentration of content by a single broadcaster. 

• Guidelines will ensure that a variety of programs are broadcast across 

multiple channels rather than repeating similar content, avoiding 

monopoly over certain genres. 

2. Promotion of Content Diversity 

• Prescribing content genres like news, entertainment, education, 

music, and culture encourages broadcasters to provide varied 

programming for diverse audiences. 

• This ensures that no single genre (e.g., only music) dominates the 

entire frequency, promoting balanced media consumption. 

3. Avoiding Market Manipulation or Bias 

• Without guidelines, a broadcaster might focus heavily on 

advertisement-driven or politically influenced content, 

reducing the availability of informative and public service 

content. 

• Safeguards can ensure neutral and non-partisan programming, 

particularly with sensitive genres like news and current affairs. 

4. Public Service Obligations 
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• As part of their responsibility, broadcasters may need to allocate a 

portion of their programming to public service content (e.g., 

emergency alerts, educational programs, or health information). 

• Guidelines can mandate minimum quotas for such programs to ensure 

public interest is protected. 

5. Control of Harmful Content and Sensationalism 

• Genre guidelines help avoid content that could lead to 

sensationalism, hate speech, or misinformation by clearly 

defining content boundaries. 

• Sensitive topics like religious or political programs can be 

regulated to prevent misuse. 

Proposed Framework for Genre Guidelines 

1. Mandatory Program Quotas 

• News & Current Affairs: A minimum percentage of channels should 

be allocated to news or public information. 

• Educational or Public Service Programs: Certain channels can be 

reserved for educational content, especially during emergencies or 

public awareness campaigns. 

• Cultural Content: Promote local culture by allocating slots for 

traditional music or community programming. 

2. Balanced Commercial and Non-Commercial Content 
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• Guidelines can prevent excessive commercial programming on all 

channels, ensuring that at least some airtime is dedicated to non-

commercial content like government announcements or cultural 

events. 

3. Restrictions on Sensitive Genres 

• Broadcasters can be restricted from using certain genres (e.g., 

political propaganda) across multiple channels on the same 

frequency to prevent undue influence on public opinion. 

4. Specialized Channels 

• Broadcasters may be required to provide dedicated channels for 

genres like children’s programming or health and wellness, 

ensuring vulnerable groups receive appropriate content. 

Conclusion 

Prescribing genre-based guidelines for digital radio broadcasters will 

foster content diversity, prevent monopolization, and ensure the 

public interest is served. However, the framework must allow some 

flexibility for broadcasters to innovate and respond to market demands. A 

well-regulated structure will also ensure that the spectrum is used effectively 

for the benefit of all consumers. 

Monopolization  : 
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 To prevent monopolization in digital radio broadcasting, a 

carefully designed regulatory framework is essential. Without such 

measures, a few entities could dominate the market, restricting content 

diversity, limiting consumer choices, and influencing public opinion 

unfairly. Below are strategies and safeguards that can help prevent 

monopolization: 

1. Limit the Number of Frequencies per Broadcaster 

• Cap on Frequency Ownership: A single broadcaster should be 

allowed to operate only a limited number of frequencies (e.g., one 

or two) in a given geographic area to prevent market concentration. 

• Spectrum Allocation Rules: A transparent mechanism for allocating 

frequencies ensures that smaller and new entrants also get access. 

2. Restrict the Number of Channels per Frequency 

• Cap on Channel Control: Since one frequency can support multiple 

channels under digital systems (like DAB+ or DRM), limits can be 

placed on the number of channels any single broadcaster can own 

or control within a frequency. 

• Reserve Channels for Public and Community Use: Some 

channels within frequencies can be reserved for public service 

broadcasting, educational programs, or community radio. 

3. Cross-Media Ownership Restrictions 



148 
 

• Prevent Vertical Integration: Ensure that large broadcasters do not 

dominate both digital radio and other media (TV, print, or online). 

This reduces the risk of controlling content and advertisement revenue 

across platforms. 

• Market Share Thresholds: Introduce rules that prevent 

broadcasters with significant market share in other media sectors from 

acquiring excessive control in digital radio broadcasting. 

4. Encourage New Entrants and Small Players 

• Incentives for Small Broadcasters: Offer subsidies, reduced 

licensing fees, or priority allocation of spectrum to new and small 

broadcasters to encourage competition. 

• License Categories for Niche Broadcasters: Create categories 

that allow small or niche players (e.g., cultural or regional language 

broadcasters) to access spectrum without being outcompeted by larger 

firms. 

5. Promote Public and Community Broadcasting 

• Reserved Spectrum for Public Broadcasters: Some spectrum 

should be reserved for public service broadcasters like Prasar 

Bharati to ensure access to unbiased and diverse content. 

• Encourage Community Radio: Support non-commercial 

community radio stations that cater to local interests, ensuring a 

wide variety of voices in the market. 

6. Monitor Anti-Competitive Practices 
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• Prevent Exclusive Content Deals: Regulators should ensure that 

no single broadcaster can enter exclusive content or advertising 

contracts that shut out other players. 

• Regular Market Assessments: Conduct periodic reviews to 

monitor market dominance and prevent anti-competitive mergers or 

acquisitions. 

7. Introduce Content Quotas for Diversity 

• Genre Diversity Requirements: Mandate a mix of news, 

entertainment, education, and cultural programming to 

prevent any one genre or viewpoint from dominating across channels. 

• Fair Airtime for Independent Content Creators: Reserve a 

portion of broadcasting time for independent or regional content 

to avoid content monopolies. 

8. Transparent Licensing and Auction Process 

• Fair Allocation Mechanism: Spectrum licenses should be issued 

through transparent auctions or public bidding processes, 

avoiding favoritism or backdoor monopolies. 

• Periodic License Reviews: Introduce mechanisms for regular 

license renewals or revocations to ensure compliance and 

encourage competition. 

9. Consumer-Friendly Measures 
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• Portability and Interoperability: Ensure that digital radio receivers 

and services are interoperable across broadcasters to avoid lock-in 

effects. Consumers should be free to switch providers easily. 

• Affordable Access: Regulate prices to ensure that no single 

broadcaster can charge exorbitantly for premium content, limiting 

consumer choice. 

10. Regulatory Oversight and Grievance Redressal 

• Independent Regulator: Assign a regulator (e.g., TRAI) to oversee 

competition, monitor monopolistic behavior, and impose penalties on 

non-compliant broadcasters. 

• Public Grievance Mechanism: Establish a complaint mechanism 

for consumers to report concerns about monopolistic behavior or unfair 

practices. 

Conclusion 

Preventing monopolization in digital radio broadcasting requires a 

balanced approach—fostering competition while ensuring diverse content 

and affordable services for consumers. By setting limits on frequency and 

channel ownership, encouraging small players, and monitoring anti-

competitive practices, regulators can build a vibrant and consumer-

friendly broadcasting ecosystem. 

Genres of Channels  : 



151 
 

 The genres of channels permitted on multiple channels available 

on a single frequency for digital radio broadcasting should ensure content 

diversity, public interest, and consumer choice. Below is a suggested 

framework for the genres, aligned with principles of inclusivity, relevance, 

and public responsibility: 

1. News and Current Affairs 

• Objective: Provide real-time information on national and international 

events. 

• Content: Breaking news, weather updates, sports news, financial 

reports, and current affairs discussions. 

• Note: Subject to regulatory guidelines to ensure accuracy, 

impartiality, and compliance with the law. 

2. Educational and Knowledge-Based Programs 

• Objective: Offer content that promotes learning and development. 

• Content: Educational programs for students, language learning, 

career guidance, science programs, and health awareness campaigns. 

• Target Audience: Students, teachers, parents, and lifelong learners. 

• Public Obligation: At least one channel should focus on public 

education (e.g., government schemes, digital literacy). 

3. Music and Entertainment 

• Objective: Cater to different musical tastes and leisure activities. 
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• Content: Channels dedicated to different genres of music (classical, 

folk, pop, regional, and international), comedy shows, drama, and 

variety programs. 

• Recommendation: Channels should promote local and regional 

music alongside mainstream content. 

4. Cultural and Heritage Programs 

• Objective: Preserve and promote local, regional, and national culture. 

• Content: Folk tales, discussions on art and history, programs on 

festivals, cultural debates, and heritage music. 

• Importance: Encourages community participation and promotes 

cultural diversity. 

5. Community Radio and Public Interest Broadcasting 

• Objective: Serve the interests of local communities and 

marginalized groups. 

• Content: Programs on community development, local events, social 

issues, and discussions in regional dialects. 

• Note: This genre encourages grassroots involvement and ensures 

a diverse media ecosystem. 

6. Children and Youth Programming 

• Objective: Engage children and young adults with age-appropriate 

content. 
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• Content: Storytelling, quizzes, science experiments, youth 

discussions, and fun learning activities. 

• Target Audience: Children and adolescents. 

• Regulation: Ensure content is safe, educational, and free from 

inappropriate advertising. 

7. Religious and Spiritual Programs 

• Objective: Provide programs for spiritual well-being and religious 

discourse. 

• Content: Devotional music, sermons, meditation programs, and 

content related to major faiths and practices. 

• Note: Should follow regulations on sensitive content to prevent 

communal disharmony. 

8. Health and Wellness Programs 

• Objective: Promote public health and mental well-being. 

• Content: Health tips, fitness routines, mental health discussions, diet 

programs, and expert talks on medical topics. 

• Public Obligation: During emergencies (e.g., pandemics), priority 

should be given to health advisories and public health announcements. 

9. Sports and Recreation 

• Objective: Engage listeners with sports content and recreational 

activities. 
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• Content: Live sports commentary, analysis, recreational activities, 

adventure programs, and discussions on sports personalities. 

10. Travel, Lifestyle, and Technology 

• Objective: Provide content related to trends, innovations, and 

lifestyle. 

• Content: Travel shows, food and cooking programs, technology 

trends, gadget reviews, and home improvement advice. 

• Recommendation: Encourage sustainability-focused content 

within lifestyle and travel programs. 

Genre Allocation Guidelines 

1. Diversity Requirement: Each frequency should offer at least 4–5 

different genres across its channels to ensure variety. 

2. Public Service Content Quota: A minimum percentage of airtime 

(e.g., 10-15%) should be allocated for public interest 

programming like education, health, and community radio. 

3. Restrictions on Repetitive Content: Broadcasters should avoid 

duplication of content across multiple channels on the same 

frequency (e.g., not all channels broadcasting the same music genre). 

4. Local and Regional Content: A certain proportion of the 

programming should focus on regional languages and local 

culture to serve diverse audiences. 

Conclusion 
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The proposed genres ensure a balance between public service and 

entertainment, promote diversity, and cater to varied consumer 

interests. By allocating channels to distinct content types, TRAI can foster 

a vibrant and competitive digital radio landscape while ensuring that no 

genre dominates the available bandwidth. 

 

Q26. Should the provisions regarding penalties prescribed in extant 

guidelines be adopted for digital radio broadcasting? If not, 

what are your suggestions for modifications? Please give your 

suggestions with detailed justification for each. 

Comments  :   Yes. 

 The provisions regarding penalties prescribed in existing 

guidelines should be adopted and customized for digital radio 

broadcasting. Since digital radio broadcasting introduces new 

technologies and operational complexities, it is essential to ensure 

accountability while aligning with existing broadcasting regulations. Below 

are key considerations for adopting and modifying penalty provisions: 

Reasons to Adopt and Customize Penalty Provisions 

1. Consistency with Existing Broadcasting Frameworks 

• Extending penalties from FM, TV, and community radio 

broadcasting guidelines ensures regulatory uniformity across 

platforms. 
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• Broadcasters are already familiar with these provisions, ensuring a 

smoother compliance process. 

2. Enhanced Need for Accountability in Digital Radio 

• Digital radio allows multiple channels per frequency, increasing the risk 

of content violations (e.g., hate speech, misinformation, or 

indecency). 

• A strong penalty structure acts as a deterrent against misuse, 

ensuring compliance with public interest obligations. 

3. New Risks Unique to Digital Broadcasting 

• Monopolistic practices, channel duplication, and spectrum 

misuse require penalties tailored for digital systems. 

• Exclusive content deals or biased news distributed through 

multiple channels on a single frequency could require stricter penalties. 

Key Provisions That Should Be Included for Digital Radio 

Broadcasting 

1. Content-Related Penalties 

• Misinformation, Hate Speech, or Defamatory Content: Heavy 

fines, warnings, or temporary suspension of offending channels. 

• Violation of Content Guidelines: Penalties for failing to maintain 

genre diversity or for broadcasting restricted content (e.g., political 

propaganda on multiple channels). 
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2. Technical and Operational Penalties 

• Spectrum Misuse: Penalties for improper use of allocated 

frequencies, such as unauthorized sharing or exceeding technical 

limits. 

• Non-Compliance with Technical Standards: Fines for failure to 

maintain broadcast quality standards (e.g., audio clarity or DRM/DAB+ 

protocols). 

3. Penalties for Anti-Competitive Practices 

• Monopolistic Behavior: Strict fines or license revocation if a 

broadcaster misuses multiple channels to dominate specific genres 

or advertising markets. 

• Failure to Provide Community or Public Interest 

Programming: Penalties for non-compliance with public service 

obligations. 

4. License-Related Penalties 

• Delay in Launch of Services: Broadcasters failing to roll out services 

within the stipulated timeline may face fines or risk license 

cancellation. 

• Non-Payment of Fees: Penalties for non-payment of spectrum fees, 

renewal charges, or other dues. 

5. Consumer Protection Penalties 
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• False Advertising or Misleading Promotions: Penalties for 

deceptive content or misleading service offers. 

• Service Disruption: Fines for unjustified interruptions in 

broadcasting without prior notice to the regulator and consumers. 

Recommended Penalty Framework 

1. Graduated Penalties: Introduce warning systems and 

escalating fines for repeated violations to encourage compliance. 

2. Suspension or Revocation of License: For severe or repeated 

violations, broadcasters may face temporary suspension or license 

cancellation. 

3. Grievance Redressal Mechanism: A proper framework should be 

in place for appeals and dispute resolution to ensure fairness in 

imposing penalties. 

Conclusion 

While the existing broadcasting penalty framework offers a solid 

foundation, it must be tailored to address the specific challenges of digital 

radio broadcasting. These adjustments will help ensure that content 

standards, competition, and consumer interests are protected in this 

new medium. A well-regulated environment with clear penalties will foster 

both accountability and innovation in digital radio. 

 

Q27. What should be the methodology for examination and  
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creation of new Common Transmission Infrastructure (CTI) 

setups required for new channels including their upkeep, 

given the fact that existing CTI setups and towers may not 

have vacant space and apertures, respectively, for 

accommodating additional new channels in category A+ and 

A cities? 

Comments  :   No Comments. 

 

Q28. What should be the methodology for examination and 

modifications to existing CTI setups or creation of new CTI 

setups required for transmission of digital components/ 

simulcast operation by existing broadcasters including its 

upkeep given the fact that existing CTI setups, including 

towers, may not support the addition of digital components 

without modifications? 

Comments  :   No Comments. 

 

Q29. Are there any changes required in the format prescribed for 

reporting of Financial Accounting by radio broadcasters for 

the Digital Radio Broadcast Policy? If yes, please suggest 

changes with justification. 

Comments  :   No Comments. 

 

Q30. Whether any other provision of the existing policy guidelines  
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That may require review for their adoption in Digital Radio 

Broadcast Policy? If yes, please provide your comments with 

reasons thereof for amendments (including any addition(s)) 

required in the existing policy guidelines for FM Radio, that 

the stakeholder considers necessary. The stakeholders may 

provide their comments in the format specified in Table 4 

explicitly indicating the existing clause, suggested 

amendment and the reason/ full justification for the 

amendment in the existing policy guidelines for FM Radio for 

inclusion in Digital Radio Broadcast Policy. 

Comments  :   Yes. 

 Yes, certain provisions from existing policy guidelines may need 

to be reviewed and revised to better align with the specific needs of 

digital radio broadcasting. Digital radio introduces new operational 

capabilities, business models, and consumer expectations that require a 

fresh policy approach. Below are key provisions that need review and 

potential modifications: 

1. Spectrum Allocation and Licensing Policy 

Issue: 

• Existing guidelines for FM radio allocate one frequency per station, 

which may not fully utilize the multichannel capacity of digital 

systems like DAB+ or DRM. 

Review Needed: 
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• Introduce provisions for multiple channels per frequency. 

• Ensure transparent allocation processes to avoid spectrum 

hoarding and promote fair competition. 

• Consider spectrum fees based on bandwidth usage or number of 

channels, rather than flat fees. 

2. Public Interest and Content Obligations 

Issue: 

• Traditional radio guidelines focus on specific obligations like public 

service announcements and educational programming. 

Review Needed: 

• Mandate a quota of public interest channels in digital radio to 

maintain diversity and ensure public access to essential information. 

• Include new disaster management protocols, allowing 

broadcasters to transmit emergency alerts across all channels on a 

frequency. 

3. Cross-Media Ownership Rules 

Issue: 

• Current cross-media ownership restrictions for FM and TV may need 

adjustment to account for the potential convergence of digital radio 

with other media (like online streaming). 
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Review Needed: 

• Update ownership rules to prevent large media houses from 

controlling both radio and online platforms, ensuring fair 

competition. 

• Monitor bundled services across media (e.g., streaming, podcasts, 

and radio) to avoid market dominance. 

4. Content Regulation and Monitoring 

Issue: 

• Digital radio's multi-channel nature raises the challenge of 

regulating real-time content across several channels under one 

broadcaster. 

Review Needed: 

• Strengthen content regulation, introducing AI-based content 

monitoring systems to track inappropriate broadcasts. 

• Update advertisement regulations to ensure that ad content 

complies with ethical and legal standards across all channels. 

5. Technical Standards and Quality of Service 

Issue: 

• Existing policies do not account for the technical flexibility of digital 

broadcasting, such as interoperability and signal quality issues. 



163 
 

Review Needed: 

• Mandate interoperability standards for digital radio receivers to 

ensure that consumers can switch between providers easily. 

• Define minimum quality benchmarks (e.g., audio clarity, bitrate) to 

ensure consistency across all broadcasters. 

6. Revenue Models and Subscription Services 

Issue: 

• Traditional radio relies heavily on advertising revenue, but digital 

radio opens up new subscription models and premium services. 

Review Needed: 

• Introduce provisions to regulate subscription fees and prevent unfair 

pricing practices. 

• Monitor advertising practices to avoid saturation across multiple 

channels on the same frequency. 

7. Consumer Protection and Grievance Redressal 

Issue: 

• Current policies focus primarily on broadcasters and lack robust 

provisions for consumer protection. 

Review Needed: 
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• Create specific guidelines for grievance redressal mechanisms, 

allowing consumers to report service interruptions or content 

violations. 

• Include provisions for data privacy and security, especially if 

broadcasters collect user data through subscription services. 

8. Penalty Structure for Multi-Channel Operations 

Issue: 

• Existing penalty structures are designed for single-channel systems 

and may not be scalable for multi-channel operations under one 

frequency. 

Review Needed: 

• Introduce graduated penalties for violations, accounting for the 

severity and number of channels involved. 

• Implement channel-specific penalties rather than revoking entire 

frequency licenses to avoid penalizing compliant channels. 

9. Promotion of Local and Regional Content 

Issue: 

• Traditional guidelines mandate some local content on FM radio, but 

digital radio provides opportunities for much greater content diversity. 

Review Needed: 
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• Strengthen the focus on local language programming and 

regional content. 

• Offer incentives to broadcasters to air underrepresented content, 

such as community or minority-focused programs. 

10. Community Radio Participation 

Issue: 

• Existing policies provide a separate framework for community radio, 

but digital radio offers the potential to integrate community 

channels on commercial frequencies. 

Review Needed: 

• Allow community radio stations to operate as channels within 

commercial digital radio frequencies. 

• Introduce subsidies or reserved channel space for non-

commercial, public interest broadcasting. 

Conclusion 

A comprehensive review of existing broadcasting policies is essential 

to address the unique features of digital radio broadcasting. Key areas 

requiring attention include spectrum allocation, content diversity, 

cross-media ownership, technical standards, and consumer 

protection. By updating these guidelines, regulators can foster a 

competitive, innovative, and consumer-friendly digital radio 

ecosystem. 
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For the benefit of Consumers  : 

 Several existing policy provisions should be reviewed and adapted to 

benefit consumers in the digital radio broadcasting space. Here are key 

areas of focus to ensure consumer-centric policies: 

1. Content Diversity and Consumer Choice 

Issue: 

• Traditional FM radio limits the number of stations, reducing content 

variety. Digital radio, with multi-channel capability, provides an 

opportunity to enhance consumer choice. 

Review Needed: 

• Genre Regulation: Ensure a wide range of programming across 

multiple channels, including news, music, education, and community 

services. 

• Mandatory Local and Regional Content: Promote regional 

languages and local programming to cater to diverse listeners. 

• Channel Switching Transparency: Develop guidelines to provide 

clear information about available channels and genres to 

consumers. 

2. Transparency in Subscription Models and Advertisements 

Issue: 
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• Digital radio can offer premium services or subscriptions. Consumers 

need protection from misleading pricing and advertising practices. 

Review Needed: 

• Disclosure of Fees: Broadcasters must clearly display subscription 

charges and terms. 

• Ad Regulation: Limit intrusive ads and mandate ad-free options 

for premium channels. 

• Bundling Restrictions: Prevent unfair bundling of multiple channels, 

ensuring flexible subscription options for consumers. 

3. Quality of Service (QoS) and Signal Coverage 

Issue: 

• Poor audio quality or frequent service interruptions can diminish the 

consumer experience, especially in rural or remote areas. 

Review Needed: 

• Minimum QoS Standards: Define benchmarks for signal strength 

and audio clarity to avoid disruptions. 

• Mandatory Coverage Expansion: Ensure broadcasters extend 

services to underserved or remote areas. 

• Service Continuity Alerts: Broadcasters should notify consumers in 

advance about planned outages or disruptions. 

4. Grievance Redressal Mechanism 
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Issue: 

• Existing policies lack robust consumer grievance mechanisms for digital 

radio services. 

Review Needed: 

• Unified Complaint Portal: Develop a centralized platform for 

consumers to report issues with broadcast content or services. 

• Consumer Rights Awareness: Mandate broadcasters to display 

grievance contact information on channels and apps. 

• Resolution Timelines: Set strict timelines for resolving 

complaints, ensuring swift redressal. 

5. Cross-Platform Accessibility and Interoperability 

Issue: 

• Consumers may face challenges in accessing digital radio across 

different devices (car systems, smartphones, home speakers, etc.). 

Review Needed: 

• Interoperability Mandate: Ensure digital radio services are 

compatible across all devices and platforms. 

• Free Access Channels: Mandate some essential services (news, 

public safety) to remain free and easily accessible to all consumers. 

6. Data Privacy and Consumer Protection 
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Issue: 

• As digital radio may collect user data (for personalized content or 

targeted ads), data privacy becomes crucial. 

Review Needed: 

• Data Protection Guidelines: Define clear privacy policies for 

broadcasters, limiting data collection to essential purposes. 

• Consent-Based Data Usage: Consumers should have the option to 

opt-in for personalized services and advertisements. 

• Prohibition of Data Sharing without Consent: Prevent sharing of 

consumer data with third parties without explicit permission. 

7. Emergency and Public Safety Services 

Issue: 

• In emergencies (e.g., natural disasters), digital radio should play a 

crucial role in disseminating real-time information. 

Review Needed: 

• Mandatory Emergency Alerts: Digital radio must transmit public 

safety alerts on all channels during emergencies. 

• Priority for Public Interest Programs: Allocate a certain 

percentage of broadcasting time for health, safety, and 

educational content. 
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8. Non-Discriminatory Access to Channels 

Issue: 

• Without proper regulations, some consumers may be unfairly limited 

in accessing certain channels or services. 

Review Needed: 

• Equal Access Mandate: Ensure all consumers have equal access 

to the full range of available channels without discrimination. 

• Affordability Guidelines: Provide affordable packages for low-

income consumers to avoid digital exclusion. 

9. Monitoring of Content and Consumer Safety 

Issue: 

• Consumers need protection from harmful or offensive content, 

especially in children's programming. 

Review Needed: 

• Content Rating System: Introduce a system to label content 

based on its suitability for different age groups. 

• Parental Controls: Ensure broadcasters offer parental lock 

options for channels with adult content. 
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• Real-Time Content Monitoring: Strengthen monitoring 

frameworks to prevent the spread of hate speech, fake news, or 

harmful content. 

10. Consumer Education and Awareness 

Issue: 

• Many consumers may be unaware of the capabilities and benefits 

of digital radio broadcasting. 

Review Needed: 

• Awareness Campaigns: Launch public campaigns to educate 

consumers about features, subscription options, and public 

safety alerts in digital radio. 

• User-Friendly Interfaces: Encourage broadcasters to design 

simple, accessible interfaces for apps and devices. 

Conclusion 

By reviewing and updating these provisions, the Digital Radio 

Broadcast Policy can ensure greater consumer benefit, protection, 

and choice. The focus on transparency, access, privacy, and quality 

of service will create a consumer-friendly broadcasting environment, 

fostering trust and satisfaction among listeners. 
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Q31. Do you agree that the methodology used in TRAI’s 

recommendations dated 10th April 2020 for determining 

reserve prices of FM Radio channels should be used for 

determining reserve prices of digital Radio channels? 

a. If yes, please provide detailed justification for your views. 

b. If not, please suggest an alternative approach/ 

methodology with details and justifications. 

Comments  :   No Comments. 

 

Q32. Do you agree that due to non-availability of updated radio 

listenership estimates data and Market Intensity Index, 

whether the same data, as used in 2020 recommendation, can 

be used in the present exercise as well? In case the answer is 

no, which alternative data/methodology can be used for the 

same purpose? 

Comments  : 

 Using outdated data, such as radio listenership estimates and the 

Market Intensity Index (MII) from 2020, for current policymaking or 

regulatory exercises could have pros and cons. However, relying on old data 

has inherent limitations that could affect the outcomes. Here are the key 

points to consider: 

When Using 2020 Data is Reasonable: 
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1. Data Collection Constraints: If no updated data has been collected 

due to unforeseen disruptions (e.g., COVID-19) or lack of resources, 

using 2020 data may be a temporary solution. 

2. Stability in Market Trends: If radio listenership patterns and market 

conditions have remained stable over the years, older data might still 

provide a baseline for decision-making. 

3. Precedent-Based Consistency: Using the same dataset ensures 

continuity with earlier recommendations, making it easier to compare 

outcomes over time. 

Limitations of Using 2020 Data: 

1. Rapid Changes in Consumer Behavior: 

o The pandemic drastically altered media consumption patterns, 

with a noticeable shift towards digital platforms. Radio 

listenership may have either declined or shifted demographically, 

making 2020 data outdated. 

o Regional listenership trends might have changed significantly 

due to migration, lifestyle changes, or economic shifts. 

2. Market Evolution: 

o Since 2020, there could be new stations, changes in advertising 

intensity, or market entries/exits that would affect the Market 

Intensity Index. 

o The advertising industry’s priorities have evolved post-pandemic, 

influencing radio’s share of the media mix. 

3. Impact on Policy Precision: 
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o Policies based on old data might not align with current market 

realities, leading to suboptimal decisions, such as under-

allocating or over-allocating resources or licenses in certain 

markets. 

Best Approach: 

• Interim Data Adjustment: If updated data isn't available, efforts 

could be made to adjust the 2020 estimates using proxy indicators 

such as population growth, urbanization data, or insights from other 

media consumption trends (e.g., digital radio growth). 

• Stakeholder Input: Engaging industry stakeholders (radio 

broadcasters, advertisers) might offer anecdotal evidence of market 

shifts, which could complement the older dataset. 

• Periodic Review Clause: To mitigate risks, the recommendations 

could include a clause for revisiting decisions once updated data 

becomes available. 

While it might be acceptable to use the 2020 data in the absence of 

alternatives, it is essential to acknowledge its limitations and, where possible, 

complement it with additional insights to enhance decision-making accuracy. 

 For Digital Radio Broadcast Policy, especially if traditional radio 

listenership estimates and Market Intensity Index (MII) are outdated or 

unavailable, several alternative data sources and methodologies can 

offer more relevant and up-to-date insights. These alternatives capture shifts 
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towards digital consumption and help in framing policies aligned with current 

trends. Here are key alternatives: 

Alternative Data Sources and Methodologies 

1. Streaming and Podcast Platforms Data 

• Platforms: Spotify, Gaana, JioSaavn, Apple Podcasts, and YouTube 

Music offer comprehensive data on audio consumption patterns. 

• Insights: 

o Listener demographics, regional preferences, and engagement 

metrics. 

o Trends in content genres (news, music, talk shows, etc.). 

o Data on peak listening hours and device types used 

(smartphones, smart speakers, etc.). 

How to Use: Aggregated platform-level data can act as a proxy for digital 

radio consumption patterns, especially for younger audiences who have 

shifted away from FM/AM radio. 

2. Smart Speaker Data and IoT Devices 

• Devices: Alexa, Google Home, and smart TVs provide streaming audio 

data. 

• Insights: 

o How often radio stations are accessed digitally via smart devices. 

o Growth trends in internet radio usage. 
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How to Use: Analyze the adoption rate of smart devices in regions to predict 

the future growth of digital radio audiences. 

3. Telecom and Internet Usage Data 

• Source: Reports from TRAI, ISPs, and telecom providers. 

• Insights: 

o Penetration of mobile internet and broadband in rural and urban 

areas. 

o Streaming consumption trends correlated with internet 

availability. 

How to Use: Regions with high mobile internet usage could be prioritized 

for digital radio services. 

4. Digital Advertising Market Reports 

• Source: Reports from Kantar, Nielsen, or EY on digital advertising 

trends. 

• Insights: 

o Share of ad spends on digital audio compared to FM/AM radio. 

o Trends in programmatic advertising targeted towards audio 

platforms. 

How to Use: Advertising trends can indicate the commercial viability of 

digital radio in specific regions. 

5. Social Media Analytics and Surveys 
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• Source: Twitter, Facebook, and Instagram can provide insights on 

audience engagement with radio content. 

• Surveys: Use online tools (Google Forms, SurveyMonkey) to capture 

listener preferences and their shift towards digital platforms. 

How to Use: Conduct regional surveys on consumer behavior towards 

radio vs. streaming platforms to identify adoption gaps. 

6. Mobile App Analytics 

• Source: Data from apps offering radio services, such as TuneIn, All 

India Radio (AIR) app, or regional radio station apps. 

• Insights: 

o Listener growth rate and app engagement patterns. 

o Popular genres and regions with high app adoption. 

How to Use: Evaluate mobile app usage trends as a leading indicator for 

digital radio demand. 

7. International Best Practices and Case Studies 

• Examples: UK (Digital Audio Broadcasting - DAB), Norway (FM 

shutdown), and Australia (DAB+). 

• Insights: 

o Learn from markets that transitioned successfully to digital radio. 

o Benchmark policy frameworks and technology adoption 

strategies. 
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How to Use: Use global learnings to model India-specific scenarios, 

accounting for regional diversity and telecom infrastructure. 

8. Geospatial Analysis and Regional Mapping 

• Source: Satellite or geographic information systems (GIS) for 

population density and infrastructure mapping. 

• Insights: 

o Correlate population clusters with internet penetration and radio 

consumption patterns. 

o Identify rural and underserved regions where digital radio 

could fill gaps. 

How to Use: Develop rollout strategies for digital radio by prioritizing 

regions based on geospatial analysis. 

Proposed Methodology for Digital Radio Policy 

1. Hybrid Data Collection: 

o Combine traditional radio listenership data (if available) with 

streaming platform analytics. 

o Use surveys and focus groups for granular insights into 

regional behavior. 

2. Predictive Modeling: 

o Apply AI-based forecasting models using streaming, 

telecom, and mobile app data to predict future trends. 

o Use scenario planning to assess the impact of new policies 

under different market conditions. 
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3. Public Consultation and Stakeholder Engagement: 

o Involve broadcasters, streaming platforms, and telecom 

operators in consultations to align policy with industry trends. 

4. Phased Rollout Based on Data Insights: 

o Begin digital radio rollout in high-internet-usage regions and 

gradually expand based on feedback and performance data. 

Conclusion 

Given the rapid shift towards digital media, traditional radio data alone 

may no longer be sufficient. A multi-source approach—leveraging 

streaming platforms, smart device data, and telecom reports—can offer 

more accurate and actionable insights. This hybrid methodology 

ensures that the Digital Radio Broadcast Policy aligns with evolving consumer 

behavior and market dynamics. 

 Apart from this : 

 When formulating digital radio policies, especially where listenership 

data and market intensity metrics are outdated, several international 

practices offer valuable insights: 

1. Trial and Stakeholder Feedback Models: Countries like Thailand 

emphasize trial periods to gather network performance data and 

listener feedback before a full rollout of digital radio services. These 

trials help in assessing readiness, testing infrastructure, and collecting 

updated market insights, which can fill data gaps caused by outdated 

estimates. These policies also include periodic evaluations and 
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adjustments to address audience behavior and market dynamics more 

accurately. 

2. Spectrum Management and Licensing Adjustments: In 

situations with insufficient market data, some regions ensure flexibility 

in licensing policies. For example, regulators may issue temporary or 

trial licenses, allowing broadcasters to experiment with digital services 

without committing to long-term agreements. This reduces the risk for 

both regulators and service providers while gathering useful 

operational insights. 

3. Collaborative Ecosystem Development: Collaboration among 

broadcasters, manufacturers, and policy-makers to establish 

frameworks for digital radio is also useful. This approach compensates 

for missing data by fostering partnerships that generate real-time 

operational knowledge and market feedback through shared efforts. 

4. Simulcasting and Incremental Transition: The transition from 

analogue to digital broadcasting often involves simulcasting content on 

both platforms to maintain listener engagement during the shift. This 

strategy not only ensures continuity but also offers a gradual way to 

collect digital listenership data while allowing traditional broadcast 

metrics to guide policy updates. 

By focusing on these flexible policies and continuous data collection, we 

can bridge gaps caused by outdated listenership estimates, ensuring that 

digital radio policies remain relevant and responsive to evolving market 

conditions. These steps align regulatory frameworks with technological shifts 



181 
 

and audience behaviors, leading to a more sustainable digital radio 

ecosystem. 

 

Q33. Do you agree that a multiplication factor of 0.7 be used for 

estimating the reserve price from average valuation of FM 

Radio channels or otherwise? Please provide your suggestions 

with detailed justification. 

Comments  :   No Comments. 

 

Q34. Stakeholders may also provide their comments/ suggestions 

along with detailed justification on any other issue that may 

be relevant to the present consultation. 

Comments  : 

 When formulating a Digital Radio Broadcast Policy for private radio 

broadcasters, several consumer-centric precautions should be considered to 

ensure that the policy promotes public interest, accessibility, and 

affordability. Here are the key precautions: 

1. Affordability and Accessibility of Digital Receivers 

• Precaution: Ensure that digital radio receivers (both home devices 

and car audio systems) are affordable for the general population. 

• Reason: Expensive equipment may limit the adoption of digital radio 

services, disadvantaging consumers, especially in rural or economically 

weaker areas. 
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• Mitigation: Offer subsidies, promote the manufacturing of low-cost 

receivers, and incentivize the inclusion of digital radio in smartphones 

and automobiles 

2. Availability of Free-to-Air Channels 

• Precaution: Mandate that a certain percentage of digital radio 

content remains free-to-air to ensure that essential services, such as 

news, weather alerts, and public announcements, are not behind a 

paywall. 

• Reason: Digital radio should not introduce financial barriers for basic 

and public-interest information. 

3. Inclusiveness through Local and Regional Content 

• Precaution: Encourage private broadcasters to offer local and 

regional language programming to serve diverse linguistic and 

cultural communities. 

• Reason: Consumers in rural and regional areas rely heavily on radio 

for news and entertainment. Lack of local content could alienate large 

segments of the audience. 

4. User Privacy and Data Protection 

• Precaution: Set clear regulations to protect consumer privacy when 

collecting data through digital radio receivers and apps. 
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• Reason: Since digital platforms can track listener behavior, there is a 

risk of misuse of personal data for targeted advertising or other 

purposes without user consent. 

• Mitigation: Implement strong data protection norms following 

global best practices like the GDPR in Europe. 

5. Seamless Transition and Simulcasting 

• Precaution: Implement simulcasting (broadcasting the same 

content on both analogue and digital platforms) during the transition 

phase. 

• Reason: This ensures that consumers do not lose access to their 

preferred stations during the transition period. 

• Mitigation: Inform the public through campaigns to raise awareness 

about the shift to digital radio and how they can access it. 

6. Disaster Alerts and Emergency Broadcasts 

• Precaution: Ensure that digital radio platforms are integrated with 

emergency alert systems to broadcast warnings for natural 

disasters or emergencies. 

• Reason: Radio plays a critical role during disasters when mobile 

networks and internet services may fail. Digital systems should have 

features like automatic switching to emergency broadcasts 

7. Consumer Awareness Campaigns 
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• Precaution: Run campaigns to educate consumers about the 

benefits and use of digital radio services and how to switch from 

analogue. 

• Reason: Consumers may be unfamiliar with new technologies, and 

lack of awareness could delay adoption. 

8. Non-discriminatory Access to Digital Platforms 

• Precaution: Ensure that smaller and community-based radio 

broadcasters have fair access to digital platforms without prohibitive 

fees or licensing hurdles. 

• Reason: This promotes a diverse content ecosystem and ensures that 

consumers have access to niche, community-focused content 

alongside mainstream programming 

9. Monitoring of Advertising Standards 

• Precaution: Set rules to prevent intrusive or misleading 

advertising on digital radio platforms, ensuring a consumer-friendly 

listening experience. 

• Reason: Digital platforms may be prone to excessive advertising that 

could diminish user experience. Regulating ad frequency and content 

is essential. 

10. Technical Interoperability and Standards 
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• Precaution: Promote the adoption of open standards like Digital 

Radio Mondiale (DRM) to ensure interoperability across devices and 

regions. 

• Reason: This avoids vendor lock-in and ensures that consumers are 

not forced to buy proprietary equipment for accessing digital radio 

By adopting these precautions, TRAI can ensure that the transition to 

digital radio benefits consumers by promoting accessibility, affordability, 

and privacy while maintaining the inclusiveness and public-service role of 

radio broadcasting. 

 

   Thanks. 

 

        Sincerely Yours, 

          

          ( Prof. Dr. Kashyapnath ) 
         President 
 


